16th February, 1925

THE

IEGISLATIVE ASSEMBLY DEBATES

(Official Report)

SECOND SESSION

OF THE

SECOND LEGISLATIVE ASSEMBLY, 1925

SIMLA
GOVERNMENT OF INDIA PRESS
1925



CONTENTS.

VoLome V, Parr 11—16th February, 192540 oth March, 1925. «

Pacrxs.
lopdl.y, 16th lobrulry, 1925— ’
‘Questions and Answers . s ... 1051-88
Unstarred Questions and Anam,rs ... 1088.90
. Demands for Grants—Suggested form of Amendmeﬁts s, 109193
Demands for Supplementary Grants ... 1098-1105
Election of Panels for Standing Committees .. 1108-09
The Prisons (Amendment) Bill—Introduced .. 1110
The Cantonments (Amendment) Bill—Introduced Lo mo
The Contempt of Courts Bill—Circulated for opinion ... 1110-18
‘"Tuesday, 17th February, 1925—
Question and Answer S 1117
Resolution re Debt position of India—-Debate ad;ourned .o, 1117-59
Resolution re Establishmept of a Supreme Court in India—
Negatived 1160-80
Resolution re Pl‘OVlSlOD of Indw.n Refreuhmen't Rooms on
. the East Indian Railway—Not moved 1181
Resolution r¢ Establishment of a Military Colleg’e—Ducus-
sion adjourned . 1181
‘Wednesday, 18th February, 1025—
Questions and Answers e ... 1183-86
Unstarred Questions and Answers «. 1186-88
Message from the Council of State . 1189
The Code of Civil Procedure (Amendment) Blll—Roport of
Select Committee presented 1189
Election of the Panel for the Standing Commxttee on Emlgref
tion 1189
The Indian Tariff (Amendment) Blll—Referred to Select
Committee 1189-89 -

The Legislative Assembly (Prenldent’s Salury) Blll—Paased 1198-1207
The Obscene Publications Bill—Considered and Deba,te

adjourned ... 1207-18
Thursday, 19th February, 1935—
Statement of Business 1219

Committee on Public Petxtlons—Presentatlon of the Report
on Petitions relating to the Indian Penal Code (Amend-

ment) Bill (Age of Consent Bill) ... 1219
Resolution 7r¢ Establishment of a Mlhtary College —Adopted

as amended L . ... 122073

Friday, 20th February, 19256—

Questions and Answers . ... 1275-90
Unstarred Question and Answer 1201
Receipt of DPetition relating to the Indwn 'Pena.l Code

(Amendment) Bill (Age of Clonsent Blll) .. 1291
Sta.tement laid on the Table ... 1291-95

'Rm]\wav\Budget for 1925-28 ... 1295-1307



- LEGISLATIVE ASSEMBLY.
Monday, 16th February, 1925.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.

CANVASSING BY APPLICANTS FOR AFPOINTMENTS UNDER THE CENTRAL
(GOVERNMENT.

849. *8ir Campbell Rhodes: Will the Government kindly state whether
their regulation that ‘‘Any attempt on the part of a candidste to enlist
support for his application through pcrsons of influcnce will disqualify him
for appointment’’ applies to &ll posts under the Central Government and
it 8o doer a recommendation from a Member of the Assembly disqualify
a candidate for appointment?

The Honourable Sir Alexander Muddiman: The Regulation applics to the
majority of posts admission th which is by examination and to certain posts
admission to which is by nomination. A Member of the Legislative Assem-
bly is undoubtedly a person of influence and a recommendation from a
Member for appointment to a post to which the regulation applies, if soli-
cited by the candidate, would render him linble to disqualification.

Sir Oampbell Rhodes: Does that applyv to all appointments under Gov-
ernment?
The Honourable Sir Alexander Muddiman: I have had the matter looked

into, and thete is no general rule. It is a rule in most regulations regulat-
ing admission to Gevernment service,

8ir Oampbell Rhodes: Will Government make it of general application,
because we are much harassed by these applications?
_ The Honourable Sir Alexander Muddiman: , I shall have much pleasure
in considering that point.

Mr. A. Rangaswami Iyengar: May I know, Sir, whether that rule applies
to Members of the Assembly?

The Honourable 8ir Alexander Muddiman: I have just stated that they
are persons of influence.

Mr. Gaya Prasad Singh: May I take it that n certificate granted by =
Member of the Legislative Assembly to an applicant renders him unfit or
disqualified ?

The Honourable Sir Alexander Muddiman: If solicited by the candidate
and if the candidate canvasses for it, yes.

Mr, Gaya Prasad 8ingh: But certainly, 8ir, no man will give a certifi-
cate without Qeing asked for it?

( ¥0al) A
‘ .



1052 LEGISLATIVE ASSEMBLY. ° [16te Fes.-1925.

The Honourable 8ir Alexander Muddiman: The Honourable Member is
better able to speak on that point of fact than I am.

Mr. K. Ahmed: In the case of candidates coming from the interior of
the provinces for appointments here under the Central Government, would
it not be of great help if they could get a word saying that they possess
good characters and have ability and come of good families?

The Honourable Sir Alexander Muddiman: Certificates of that kind are
certainly provided for in most regulations.

Inpian StupenTs’ DeparTMENT, LoONDON.

850. *Khan Bahadur Sarfarax Hussain EKhan: (¢) Will the Govern-
ment be pleased to state if it is & fact that the Secretary of State for India
has accepted the proposal of the Indian Government in connection with the
Lytlon Committee Report to maintain the Indian Students’ Department
in the High Commiissioner’s Office? '

(b) If so, will they please lay a copy of their proposal on the table?
Mr. J. W. Bhore: (a) Yes.
(b) A copy is laid on the table.

Bztracts from the Government of India’s despatch No. 8, dated the 18th September
192},

- - - - - *

4, Indian Students’ Department (puragraph S8p—The Committee proposes that
the Indian Btudents' Department should be abolished and replaced by (a) a central
ngency maintained by the Indian Universities in London (paragraph 92 of Report) and
(b) an inquiry office in the office of the High Commissioner (paragraph 93 of Report).
With the first of the proposed agencies we will deal further in paragraph 7 below.
The second amounts to nothing more than the retention of the Indian Students’
Department under another name. This is, in fact, the proposal of the High Com-
missioner who points out that some official organisation is in any case essential :—

(i) to look after Btate scholars and the disbursement of their stipends;

ii) to administer the funds of youths placed by their parents under the
i &
guardianship of the High Commissioner for India; an

(ili) to perform the functions suggested in paragraphs 93 and 88 of the Report.

We are of opinion that the Indian Btudents’ Department must be retained, but in
order to remove prejudice it should, subject to such reorganisation as may he neces-
sary, assume a more mneutral title such as ‘‘ Education Department of the High
Commissioner’s office '’ as suggested by the High Commissioner.

- * " - - -

7. The need for an agency or ageuncies in Lotidon (paragraph 92).
- - - -

- *

In view of the need for continuing the ** Education Department of the High
Commissioner’s office '’ we agree, for the present, with the opinion expressed ﬁy
the Government of the Central Provinces that the work required of a central agency
in England could best continue to be performed Ly this Lranch of the High Com-
.missioner’s office. We are supported in this conclusion by the Indian Univer-
wities Conference, which after a careful examination of the question was of the
opinion that the proposed University Btudents' Information Bureau, when formed,
might use the existing organiwation in Great Britain and that the question of forming
« separate central agency in Epglmd for Indian Universities might he deferred till
further experience had been gained of the working of the Bureau. ol .

» - - - - “

We would leave undisturbed the existing arrangement whereunder the Burma
Bociety caters for the requirements of Burma students. .
-

* - - - {'_J -
v
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INpIaNS IN various CL.ASSES OF ATPOINTMENTS ON THE NoORTH
WestErN Ralnway,

851. *Khan Bahadur W. M. Hussanally: With reference to Baboo
-Runglal Jajodia’s questions Nos. 619, 620, 621, 622 and 623 in the list
of questions dated Blst January 1935, will the Government pleese furnish
the information therein nsked, for the North Western Railway?

Mr. G. @ Sim: Question No. 619.—The reply already given applies
-except that there are at present two Indisn Assistant Controllers of Stores
-on the North Western Railway.

Question No. 620.—The information relating to the North Western Rail-
way is available in the Railway Board’'s Classified List which is in the
Library. .

Question No. 621.—The reply already given applies. .

Questions Nos. 622 and 623.—The Honourable Member is referred to
the statistics given in chapter V of the Report by the Railway Board on
Indian Railways for 1928-24 showing the numbers, by Departments, of sub-
-ordinate staff on Indian Railways classified under Europeans, Anglo-Indians,
Muslims and Non-Muslims. The Government have no further statistics
and do not propose to call for statistics in any greater detail.

Srrc1ar. Xmas Train rroM Karacur To Lavore For EMPLOYEES oF
THE NorTH WEsTERN Ralrway.

852, *Khan Bahadur W. M. Hussanally: (a) Is it a fact that an Xmas
special train is run every year from Karachi to Lahore end back for the
benefit of railway employees only?

(b) 1f so, what is the number of such employees carried by that train
during the last Xmas?

(c) What was the cost of that special to the railway administration?

Mr. G. @. 8im: (a) Na.

As an experiment 4 special train was run last Xmas from Karachi City
to Lahore and back for Indian railway employees proceceding to their homes,
becnuse in the previous year the travelling public had been much inconve-
nienced by the large number of railway employees travelling at that time
in the regular trains. The alternative to the running of a special train was
the duplication of another train and it was considered that the former was
preferable as avoiding inconvenience to the travelling public.

(b) About 1,450 from Karachi and Kotri, augmented by others from
‘Sukkur and Multan areas.

... (¢) It is not possibls to calculate the exact cost of this special train but
1t is probable that the actual additional expenditure involved in carrying
these employces was not more than sbout Rs. 2,000.

IxpiaNy EMrLovErs 1IN THE Raitway Worksmors aT KARnacHI.

853. *Khan Bahadur W. M. Hussanally: (a) What is the total number
of Indian employees in the railway workshops at Karachi of various grades
and denominations ? ‘.

(b) How many of these are residents of 8ind &nd how many of the
Punjab. and elsewhere?

{c) How m¥ny of each class are artizans and how msny o~olies ?

¢
A2
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Mr. G. G. 8im: The Honourable Member is referred to Chapter
V of the Report by Railway Board on Indian Railways for 1923-24,
Vol. 1, showing the number of Europeans, Anglo-Indians, Muslims and
non-Muslims employed on Railways. Government have not got informa-
tion in any greater detail than this and cannot undertake to collect it.

RecruiTMENT OF SiNDHIS IN THE SIND SEcTION oF THE NORTH
WESTERN Rainway, y

8§54. *Khan Bahadur W, M. Hussanally: (a) Is it & fact that Sindhi
Muhammadans do not find any place in the Traffic Department and on
the Sind section of the N.-W. R. except as menials? If the answer be in
the negative, will Government plesse give their relative numbers in the
various Departments?

(b) Is it a fact that Punjabis and others are preferred to Sindhis on
the Sind section whether Hindus or Muhammadans? If not, will Govern-
ment please give their relative numbers apart from menials?

(¢) Do Government propose to issue orders that Bindhis be recruited
in increasing numbers, whether Hindus or Muhammadans, from year to year
with a view to eliminate all unnecessary expense of importation?

Mr. @. G. 8im: (a) Government have no information.

(b) Appointments are made in view of practical qualifications of candi-
dates and Government have no reason to suppose that any such discrimina--
tion as referred to is made.

(¢) No.

INTRODUCTION OF A NEW DIVISIONAL ARRANGEMENT ON THE NORTH
“WEesTERN RalLway,

855. *Khan Bahadwr W. M. Hussanally: (z) Is it a fact that recently
a new divisional arrangement has been introduced on the N.-W. R. and
some districts which originally existed on that line have been abolished?

b) Is it a fact that in consequence of this arrangement several new
buildings have been erected at Karachi and elsewhere to accommodate
these new offices?

(¢) If so, what has been the total cost of these new buildings and the
removal of offices generally?

(d) If this new srrangement hss been introduced with a view to
economy will the Government state how much money has been saved by
this course?

(¢) How many appointments carrying a salary of over Rs. 500 &
month have been sbolished in consequence of this change and how many
of lesser rank?

(f) It the new arrangement has been introduced for some other reasons
what are they?

Mr. @. G, 8im: (a) Yes.

(b) Yes. :

(¢) The approximate cost is Rs. 2,01,581.

(d), (¢) and (f). The Honourable Member is referred to item (c) of the
reply given in this Assembly on 2nd February, 1925, to Mr. 'Ghahmn Lall's
question No. 585.

"

L
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GRANT oF COMPENSATORY ALLOWANCE TO RAILWAY EMPLOYEES AT
Kanacal. -

856. *Khan Bahadur W. M. Hussanally: Will Government be pleased
o refer to the reply given to unstarred question No. 2120 asked on the
17th of September 1024, end state if sny decision has been arrived at
with regard to grent of compensatory allowance to railway employees
-drawing over Rs, 100 per mensem and ststioned at Karachi?

Mr. @. @. 8im: The matter is still under consideration.

Grant oF Extia Pay 1o INDIaN Drivers ror Sunpay Work,

857. *Khan Bahadur W. M. Hussanally: Will Government be pleased
to refer to reply given to unstarred question No. 2151 (d) esked on the
12t of September 1924 af\d state if any decision has been afrived at
with regard to the grant of the same privileges of extra pay to Indian drivers
for working on Sundays as are enjoyedeby the European and Anglo-Indian
drivers? If not, when is it likely to be arrived at?

Mr. @. @. Sim: Government have called for a report on the subject from
all Railways. All the replies have not yet been received. As soon as all
replies have been received, the question will be considered and a decision
arrived at as soon as possible.

Has CoMMITTEES.

-858. *Maulvi Mohammad Shafee: (a) Will the Government be pleased
to state when were the Central Haj Committee and the other Haj Com-
mittees at Jeddah and in the Provinces of India and other important centres
formed ? P

(b) What was the object of forming them -and what are the rules and
regulations which govern the Hnj Committees ag at present constituted?

(c) What is the cost of maintaining the Haj Committee at Jeddah, the
‘Central Haj Committee and the other Haj Committees in British India?

(d) Would the Government be pleased to place on the table the report,
if any, of the working of the said committees from the time of their establish-

ment to the present time?

Mr. J. W. Bhore: The reply to this question is somewhat lengthy and
with your permission, Sir, I shall lay it on the table.

(a) The Central and the Jeddah Haj Committees were
formed in 1922. The Haj Committees in Bombay, Karachi and
Calcutta were created in 1908, 1912 and 1913, respectively. The Com-
mittee in Calcutta was converted into a provinecial Committee in 1917. The
Bihar and Orissa Haj Committee was constituted in 1914. The Govern-
ment of India have no information us to whether there are other Haj
‘Committees and, if so, when they were constituted.

(1) The Central Haj Committec was forred mainly for the purpose of
raising funds from the Muslim community to meet the eost of the repatria-
tion of indigent Indian pilgrims stranded at Joddah. But as no adequate
response was forthcoming to the appeal for private fundsy.thin Committes
-ceaged to function. The Committee in Jeddah was intended to assist the
British Agent and Consul in administering funds raised from private
sources whidly, might be placed at his disposal for repatriating destitutes,
and became moribund for the samg reason as the Central Haj Committee.

[] L ]
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The object of forming the provincial and local Committees at different.
centres in India was to provide suitable local agencies to assist in the
collection of funds from private sources for repatriating destitutes, to
disseminate information regarding the approximate dates of sailing, rates
of fares and other matters connected with the pilgrimage, to advise and
assist infending pilgrims from their respective localities, and to supply
timely infonmnation to the Haj Committces at the ports of embarkation in
regard to the numbers and dates of departure of sueh pilgrims. No
rules or regulations have been framed by Government in regard to these
Committees.

(c) As I have pointed out in my answer to part (b) of the question, the-
Central Haj and the Jeddash Committees no longer exist. The Govern-
ment of India give financial assistance from’ central revenues only to the
Bengal and Bihar and Orissa Haj Committees, but to no others.

(d) Ro such report has been received by the Government of India.

Faciuitigs ror INDIAN PireniMs 1N JEpDawm,

859. *Maulvi Mohammad Shafee: What arrangements, if any, have
been made in Jeddah to secure facilities for the Indian pilgrims on their
return from the Holy places pending re-embarkation for the return journey

Mr. J. W. Bhore: There is a British Consul at Jeddah to give advice,
assistance and protection to British subjects and British protected persons,
including Indian pilgrime to the Hedjsz. A special Indian Pilgrimage-
Officer has also been employed at Jeddsh during the last two pilgrim
seasons in order to assist the Dritish Consul in looking after their welfare.

ORGANIZATIONS FOR THE SUPERVISION OF THE EMBARKATION OF PILarius,

860. *Maulvi Mohammad Bhafee: Is there any Government or private
agency to organize the actual embarkation of the pilgrims at the ports of
departure? If so please state the actual working of such organizations?

Mr. J. W. Bhore: In Bombay all arrangements for the embarkation of
pilgrims are made by the Pilgrim Department and the Port Health Staff.
The Pilgrim Department peons conduct pilgrims from the Musafirkhanas to-
the disinfection station and from there to the ship. Actual embarkation is
conducted and controlled jointly by the Port Health Office and the Pilgrim
Department Staffs, Similar arrangements are made at Karachi where-
Government Departments are also helped by a non-official Haj Committee.
At the wharf the Police Department keeps order and prevents unauthorised:
persons entering the areas reserved for pilgrims.

Porrs OrExy ror THE Prarim Trarric,

861. *Maulvi Mohammad Shafee: Which ports were opened for the
departure of pilgrim ships last year and what were the numbers of pilgrims
embarking from these fports?

Mr. J. W. Bhore: The ports of Bombay and Karachi were open to-
pilgrim traffic last year. No new port was opened. The total number-
of pilgrims who sailed from these two ports was 18.060; 11,800 from
Pombsy and the rest from Karachi.

Mr. K. Ahmed: Do Government propoae for the benefit of the pubhc to
cpen the Port of Caleutta?
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Mr. J. W. Bhore: That question is now under consideration.

Mr. K. Ahmed: Do Government realise that this matter has been under
consideration for the last two or three years and that last year the Honour-
able Member himself promised that they would consider it?

Mr. J. W. Bhore: I am perfectly aware of that fact, Sir, and I hope
that it will be possible to come to a decision very shortly.

REPATRIATION OF DESTITUTE PIrnGrINs.

862. *Maulvi Mohammad Shafee: What was the number of destitute
pilgrims at Jeddah in the year 1924? How many were repatriated to ports
in British India? What amount of money has to be incurred on their
account? How much of it had the Government to spend? How much of
it came from private sources?

Mr. J. W. Bhore: The Honourable Member is referred to the statement
laid on the table on the 9th February 1925 in reply to his starred question
No. 818. .

House ReNT ALLowaNcr oF DEPUTY, ASSISTANT AND SUB-POSTMASTERS
IN Lauore.

863. *Mr. 8. 8adiq Hasan: (a) Will the Government be pleased to
state if it is a fact that the house rent allowance paid to Deputy, Assistant
and Sub-Postmasters in Lahore has been stopped from the 1st July 1924 and
if it is also a fact that similar allowances in other provinces stand un-
touched ?

g)) Do Government see any reason to deprive these officials in Lahore
of the said allowance where house rent is extremely high? .

(c) Will the Government be pleased to state whether the Assistant Post-
masters and Deputy Postmasters in Lahore are required to attend offices at
inconvenient hours, i.e., other than 10 A.M. to 4 p.M.?

(d) If so, are the Government prepared to restore the allowance in ques-
tion?

The Honourable Sir Bhupendra Nath Mitra: (a) The reply to the first
query is in the affirmative and to the second in the negative.

‘(b) The house rent allowances of the officials were withdrawn in accord-
ance with a general principle which was laid down in respect of the grant
of house rent allowances to postal officials.

(c) The officials referred to are required to attend office at hours other
than 10 a.m. to 4 P.M.

(d) The Director-General is reviewing the matter.

. CLASSIFICATION OF CERTAIN PosTar OFFICIALS.

864. *Mr. S. Sadiq Hasan: (a) Will the Government be pleased
to state whether Deputv Postmasters and Assistant Postmasters belong
to the same cadre to which the other Postmasters holding superintending

charge belong?
(b) Will_it also be pleased to state whether Personal Assistants to the
lo’cf)!s;tm?ster\}eneral belong to the same cadre as Superintendents of Post
ces )
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8ir Geoltrey Olarke: With your permission, Sir, I propose to answer
questions Nos. 864 and 8656 together. Buperintendents of Post Offices
and of the Railway Mail Service and such of those officers as may be
appointed as Personal Assistants to the Heads of the Postal and Railway
Mail Service Circles are all in the same cadre and on the same sacales of
pay. Duty allowances of Rs. 100 each are granted to those SBuperintendents
who work as Personal Assistants in consideration of the fact that they act us
Secretaries to Heads of Cireles, and their duties are more arduous than
those of Divisional Superintendents. Postmasters, Deputy Postmasters
and Assistant Postmasters, however, are on scales of pay depending on the
importance of the posts which they hold. '

Dury ALLowaNcE oF PrRRSONAL ASSISTANTS TO THE PoSTMAsTER GENERAL,

$865. *Mr. 8. S8adiq Hasan: (a) Will the Government be pleased to state
whether a duty allowance of Rs. 100 p. m. is granted to every . A. working
in the P. M. G.’s office?

(b) If the reply is in the affirmative will the Government be pleased to
stute why a different treatment is extended to Deputy and Assistant Post-
masters of Lahore?

CoMPENSATORY ATLrLoWaNcks To SELEcrioN Guapk Postar Orriciars
StaTioNED AT Lanonrr, DEcHI, RawarriND aND PrsHAWAR.

866. *Mr. 8. Sadiq Hasan: (¢) Are the Government aware thal the time
scales for post office clerks, postinen and other staff at Lahore, Delhi,
Rawalpindi and Peshawar are higher than those prevailing at other
places in the Punjab and N.-W. F. Circle and does it mean that this is due
to the higher cost of living?

(b) If so will the Government be pleased to state why no compensation
allowance is given to sclection grade ofticials at the above-named places?

8ir Geoffrey Clarke: (a) The answer to the first query in this part of
the question is in the affirmative. The reasons given by the Postal Com-
mittee of 1920 for the grant of the higher pay referred to in the towns of
Lahore, Delhi, Rawalpindi and Peshawar were not only that in these large
towns the cost of living is comparatively high but that the work in the post
offices there is more arduous and difficult than in post offices in the smaller
towns and it was hoped that the more fuvourable seale of pay would attract
recruits of a higher order of intelligence.

(b) Selection grade appointments are supervisory and their respon-
sibilities are not sffected by the size of the towns in which the incumbents
are stationed. Further, direct recruits are not taken into the seclection
grades.

Orium Trarric.

867. *Mr. Gaya Prasad Singh: (a) With reference to my starred ques-
tion No. 1889 of the 8th September 1924, regarding opium, has the atten.
tion of the Government been drawn to an article entitled ‘“The Qpium
Traffic, England’s Responsibility’” by Miss Ellen N. La Motje, published

4+ For the Answer to this Question—see beldw question No. 864.
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‘in the Nation of New York, and reprinted in the BServani news-
paper, dated the 15th October 1924, in which the following passage occurs:
« Whenever the opium trade is mentioned, one inevitably speaks of England. The

" two go ‘:.ﬁgather, hopelessly intertwined, because for a century and a half

England has so closely identified herself with this traffic that there is no

way of mentioning the one without of necessit?' speaking of Great Britain’s

share in it. The lion's share unfortunately! In the first place, Great

Britain has three separate interests in opium. As & producing country,

India leads in the world output; as a consuming country, Great Britain has
more colonies where opium is eaten and smoked than any other nation;
and as a manufacturing country, England plays a great role in the
manufacture of morphia, heroine, codeine, which are derivatives of

. opium.”’
(b) Is it & fact as stated in the prticle referred to that:

““ Wellington Koo in 1021 introduced a Resolution before the Council of the
League of Nations asking that opium production be limited to the strict medical
neads of the world and that at the suggestion of tlie British delegate, the Assembly
.of the League changed the wording of this Resolution so that opium was to be
produced for medical and legitimate needs.”

The Honourable Sir Basil Blackett: (¢) Tho Government have seen the
_article. 1t is of course not true that India ‘‘leads in the world’s output.”’
The cstimated production in China is sbout 12,000 tons annually—whereas
the Indian production (including the annual production of Indian States) is
.approximately 1,500 toms. The estimated world production is over 15,000
tons. 1 may add that most of the other allegations in the article are
+oqually unfounded.

(b) The change suggested was inade at the instance of the Indian
.delegate—the Right Honourable V. 8. Sastri. 1 have more than once
-explained in this House the reasons which render it impossible to attempt
to limit the supply of opium in India to those who can procure a medical
«certificate.

_ Mr. 0. Duraiswami Alyangar: May I know, Sir, if’ the Honourable
Member is prepared to give up opium as a source of revenue for the
--ensuing year?

 The Honourable Sir Basil Blackett: The Honourable Member may
judge for himself the answer to a question like that.e

‘Grant ofF Extoa Pay ror SunpaY Works To INviaNx DRIVERS ON THE
Eastern Bencan Rarnway,

868. *Mr, Amar Nath Dutt: With reference to the reply given by the
‘Chief Commissioner of Railways to part (d) of question No. 2151 asked in
the Legislative Assembly on the 17th September, 1924, will the Govern-
ment be pleased to state what decision has been arrived at in the matter
of extending the privileges in respect of extra pay to the Indian drivers as
are enjoyed by the European and Anglo-Indian drivers on the E. B.
Railway?

Mr. @G. @. Bim: The Honourable Member is referred to the reply given
by me to a similar question asked Wy Khan Bahadur W. M. Hussanally.

. L]
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SurrLY oF FILTERED WATER To THE RAILwAY EMPLOYEES AT PARSEY oN.
THE EASTERN BENGAL Rarmway.

869. *Mr. Amar Nath Dutt: (a) With reference to Government reply
to question Nu. 2264, asked in the Legislative Assembly on the 19th Sep-
tember, 1924, will the Government be pleased to state if any inquiry has.
been made from the Agent, E. B. Railway?

(b) If so, will the Government please communicate to the House the-
result of that inquiry?

Mr. G. G 8Sim: (¢) and (b). As promised in the reply to
question No. 2264, a copy of the question was furnished to the Agent,*
Esastern Bengal Railway. The Government will now ask for the Agent’s
remarks on the question and communicate with the Honourable Member
in due course.

Provisioy oF QUARTERS FOR THE SUBORDINATE STAFF OF THE EASTERN
) Bencar Ratnway,

870. *Mr. Amar Nath Dutt: With reference to the reply given by the
Government to starred question No. 2144, asked in the Legislative Assembly
on the 17th September, 1924, will the Government be pleased to state:

(@) What amount has up to date been sanctioned for the provision:
of quarters for the subordinate staff of the Eastern Bengsl
Railway?

(b) Whether the construction of such quarters has already been taker
up or not?

(c) Where these quarters are being or will be built and when the

construction, if already commenced, is expected to be com-
pleted ?

(2) For what class or section of tho staff these quarters are meant?

Mr. @. @. Bim: (a), (b) and (c). During the past two years the Railway
Board have sanctioned cstimates amounting to approximately Rs. 18 lakhs.
for the construction of quarters in Caleutta and its suburbs for the sub-
ordinate staff of the Eastern Bengal Railway. They do not know how far-
the work on these estimates has proceeded.

(d) The quarters are intended for the use of subordinates of the engineer-
ing. locomotive and traffic departments and for some clerks.

Workixe Hounrs of THE Trarric AND TraxsporT STarFr ox INDIAN
Rairnwaxys,

‘871, *Mr. Amar Nath Dutt: (a) With reference to Government reply
to starred question No. 2152, asked in the Legislative Assembly on the
17th September, 1924, will the Government be pleased to state if the inquiry
they promised to meke, has been completed?

(b) If so, will the Government please communicate the result to the:
House? .«

Mr. G. @. 8im: The Honourable Member is referred to tHe reply given tos
question No. 150 on the 28rd January 1925.

. .
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APPEATS OF THE EMPLOYEES oF THE EASTERN BENGATL RAILWAY AGAINST
THE Onrpers oF DistricT OFFICERS.

872. *Mr. Amar Nath Dutt: (a) With reference to Government reply
to starred question No. 2143, asked in the Legislative Assembly on the
17th September, 1924, will the Government be pleased to state if they have
received the remarks from the Agent, E. B. Railway, in regard to this
question?

(b) If so, will the Government please place them before the House?

Mr. @. @. 8im: The Honourable Member is referred to the reply given
to a similar question No. 148.

APPOINTMENT OF STATION MASTERS AND ASSISTANT STATION MASTERS
oNx THE Eastery BENGan Rainway,

873. *Mr. Amar Nath Dutt: (a) Will the Government be pleased to state
why the running staff in all the Railways and especially in the Eastern
Bengal Railway simply after passing the examination of train-passing, are
allowed to become station masters and assistant station masters of import-
ant stations with higher salaries in preference to those who are already
working as station masters and assistant station masters?

(b) Does not this practice block the prospects and promotion of senior
men who are working in those capacities?

(c) If the answer to (b) be in the affirmative, are the Government pra-
pared to issue orders to put a stop to such practice?

Mr. G. G. 8im: (a), (b) and (c). The selection of staff for the posts
referred to is a matter for the Agent’s discretion with which Government do
not interfere.

REoRUrT™MENT OF QUTSIDERS INSTEAD OF RE-EMPLOYMENT OF RETRENCHED
MeN oN THE Eastery Bexean Rarnway.

874. *Mr. Amar Nath Dutt: (a) With reference to Government reply to
unstarred question No. 35, asked in the Legislative Assembly on the 1sf
February, 1924, will the Government be pleased to state whether the in-
Guiries promised by the Government have been completed ?

(b) If so, will the Government please communicate to the House the
result of their inquiries?

Mr. @. @. 8im: (1) Yes.

(b) (i) The reply to the first part of the inquiry is in the negative so
far as the Engineering, Stores, Medical and Locomotive Departments are
concerned. In the other Departments of the Railway 87 have been re-
emploved of whom 86 were Indians and 1 Anglo-Indian. In addition 47
outsiders were appointed of whom 48 were Indians and 4 Anglo-Indians.

(i) 8o far as subordinate staff is concerned, the reply is in the negative.
But in the c8se of certain low paid staff discharged outsiders were engaged
as the men retrenched had left theslocality and were not available.



1062 LEGISLATIVE ASSEMBLY. [16ra Fes. 1925.

SurpLY or Wacons To EMPLoYEES OF THE OUDH AND ROHILKHAND
Rainway.

875. *Mr. Amar Nath Dutt: (a) Is it a fact that formerly the O. and R.
Railway authorities used to supply a cattle wagon to all clerical staff
urespective of pay, on transfer?

(b) Is it & fact such privilege has now been  restricted to employees
drawing below Rs. 70?

(c) Is it also a fact that all upper subordinates are supplied with as many
wagons as they require, on transfer?

(d) If so, will the Government be pleased to state the reason for this
differential treatment ?

Mr, @. @. 8im: Domestic matters of this kind are within the competence
and left to the discretion of the Agent.

Tur Posr Orrice INsuvnaxce Fuxp.

876. *Mr. Kumar Sankar Ray: (¢) Has the attention of the Govern-
ment been drawn to an article under the head “Insurance—Post Office in-
surance fund'’ published in the Wealth and Welfare weekly, dated Lucknow,

the 218t November 1924, and what action do they propose to take in the
matter ?

. (b) When were the last 2 actuarisl valuations of the Fund made?

Wh;t;.? was the basis of valuation and what rate of bonus was declured at
-eac

(¢) How do the rates of premium of the Postal compare generally with
those of the Indian Insurance Companies?

Sd) Are the Government aware that there is a good deal of feelinz in the
public that the Fund is a burden on the public for the sake of a few Govern-

ment servants, and do the Governinent contemnplate making an inquiry into
the matter?

The Honourable Sir Bhupendra lﬁ'ath Mitra: (a) Yes, Government do not
propose to take any actien in the matter.

(b) The last two actuarial valuations of the Post Office Insurance Fund
were made as at 81st March 1917 and 31st March 1922. With respect to
ihe basis of valuation the Honoursble Member is referred to the reply
to Mr. Kelkar's question No. 362 on the 17th September 1924. As a result
of the 1017 valuation a simipple reversionary bonus of 1§ per cent. in the case
of whole life assurances and 1 per cent. in the case of endowment assur-
ances was declared, whereas for the 1922 valuation a simple reversionary
bonus of 1} per cent. in the case of whole life and § per cent. in the
case of endowment assurnnces was declared.

() The rates of premium of the Post Office Insurance Fund appear to
be ‘generally lower than those of the Indian Life Assurance Companies.

(@) The answer to both parts of the question is in the negative.

Tue Post Orrick INsurance Funp.

877. *Mr. Kumar Sankar Ray: (a) Is it a fact that the valuation and
other figures of the Postal Insurance Fund are not publishéd along with
those of other Indian and foreign companies? If not, why not?
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(b) Do the Government contemplate issuing orders that the same faci-
lities should be provided to the Government servants concerned to study
and compare the facts and figures regarding the Postal as regarding all
other Insurance Companies?

(¢) Have Government got the same control and supervision over Fire,
Marine and other Assurance Companies as over Life Insurance offjces? If
not, do the Government propose to have it in the near future?

The Honourable Sir Oharles Innes: (a) and (b) Valuation statements
and other figures relating to the Postal Insurance Fund are included in the
current issue of the Indian Life Assurance Year Book which is now in the
Press.

(¢) No. The present Act only relates to Life Assurance Companies.
The Government of India propose to deal also with other forms of insurance:
in the Bill which they have under preparation.

Nrew Pexston RuLks, xre.

878. *Mr. Kumar Sankar Ray: (¢) When will the new Pension Rules
under the Fundamental Rules for the Government servants under the
Central Government and Provincial Governimments be brought into force?

(b) Are the Government aware that Government servants generally
prefer Provident Fund or Gratuity system as compared with pension?

(c) Do the Government contemplate rcplacing pension by Provident
Fund (as in the Railway Department and District Boards and other private
firms and schools) in the ncar future? If not, why?

The Honourable Sir Basil Blackett: (¢) The draft rules are still under
the consideration of the Secretarv of State and it is not possible to say
when thev will be brought into force.

(b) The Government are aware that there is a certain body of opinion
in favour of a Provident Fund svstem in place of a pension svstem, but
thev are not in a position to say whether this is the general view of .Gov-
ernment servants as R whole. #

(c) The question is under consideration.

ALLEGED Di18scoNTENT IN THE OFFICE OF THE CONTROLLER OF MILITARY
Accouxts, WaziristaNn District, LaHoRE.

879. *Mr, Kumar Sankar Ray: (a) Are the Government aware that there-
is a good deal of discontent in the temporury clerical establishrieni of th-
office of the Controller of Military Accounts, Waziristan District, Lahore,
on account of the highhandedness of Mr. E. I. Robbin, the officer in
charge of establishment (General) section? If not, are the Government
prepared to make an inquiry in this respect?

(b) Are the Government aware that during the last year he discharged
many clerks on the plea of retrenchment and that he has always selected
for reduction neither junior nor inefficient men, but those who were always
considered to be the best men in the interest of office work, but undesirable
from his standpoint? .

(¢) How many appeals and representations against his orders on estab-
lishment rhatfers have been received by the C. M. A. or the M. A. G. since
his assuming charge of the office? ,
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(d) Is it & fact thal it has never been possible for the aggrieved f:'ersons
to have their wrongs redressed? If not, in which cases were his orders rer
ronsidered wund altered by the C. M. A. or M. A, G.?

(e) Will the Government be pleased to state what action has been
taken by the M. A. G. on the appeals from the clerks discharged from that
-office since April last and the compensation, if any, paid to them by his
orders ?

The Honourable Sir Basil Blackett: (a) Bince notice of the question
was first received inquiries have been made which show that there are
no justifiable grounds for any discontent there may be on account of action
t{:kenﬁiunder the orders of the Controller who is the responsible head of
the office.

(b) The answer is in the negative. I understand that, before the Con-
troller selected temporary clerks for discharge on reduction of establish-
ment; due consideration was given to the merit and service of each clerk.

(c) Eight reprcsentations from discharged clerks have been received by
the Military Accountant General.

(d) The answer is in the negative. Every clerk has the right to re-
present his case in person to the Controller and I am informed that the,
Controller has, in fact, granted interviews to several temnporary clerks.

(e) Since April last six representations have been reeeived by the Mili-
tary Accountant General. In one case only did he see any reason to
alter the Controller's decision and in that case the clerk has been rein-
stated. There was no justification for the grant of compensation in this
instance.

Deuivery oF Postan Awrricrrs AT Raisina.

880. *Mr. Kumar Sankar Ray: (¢) Are the Government aware that
the postal articles addressed to Indian clerks at Raisina are usually received
with at least a day's delay because they are first received in the Raisina
P. 0.?and then in the Havelock Square P. Q. from where the delivery is
made

(b) Are not the postal officials expected to know that all the Indian
clerks’ quarters asre in the jurisdiction of the Havelock Square P. O. and
that the letters should be sent to the delivery P, O, direct?

(¢) Do the Government propose to have only one delivery office at
Raisgina?

8ir Geoffrey Olarke: (a) No. Both the Raisina and Havelock Square
post offices are delivery offices and postal articles intended for dellvery
from each of them arc separately sorted by the Delhi head post office and
sent direot to the respective offices. ~ Tt is, however, possible that a few
articles for either of these offices may find thﬂr way to the other and thus
suffer a little delay.

(b) For purposes of the dehvery of postul articles the Indian clerks’
quarters situated in different Squares ave divided between the post offices
at Pahargaunj and Havelock Square, The sorters in the Delhi head post
office know what Squares are served by ench of those two offices. None
of the Indian clerks' quarters is served ‘rhrmwh the Raisina post office.

(¢) No.
—_—
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Reat or A D Crass Quanter at Rarsixa,

881, *Mr, Eumar Sankar Ray: (a) Will the Government be pleased
to state the total amount of rent (including water, furniture and electricity
charges) payable per mensem for a D Class quarter at Raicina by those in
xeceipt of pay of Iis. 75 or 80?

(b) Are the Government also aware that the clerks of the moving
offices have to pay rent for the full year at Simla in addition to the rent
‘that they are required to pay for their Delhi quarters?

(c) Will the Government please state if it is correct that the quarters
are to be sold or given on lease? If so, when and what concession or
facilities will be allowed to the Secretariat establishments to purchase

the houses?

The Honourable Sir Bhupendra Nath Mitra: (a) The rules sanctioned
for the recovery of rent for the clerks’ quarters at Raisina prescribe that
4 clerk drawing less thun Ks. 100 per month will pay rent at 11 per cent.
of his pay for the building and special services, the rent for furmture and
the cost of water and electric current being paid in addition. The rent
paysble by a clerk on Rs. 75 occupying a D Class quarter is thus Rs. 8-4-0
per month for the building and special services. In addition to this he is
required to pay Rs. 2-8-0 a month for rent of furniture if, at his option,
he takes a furnished quarter. He also hus to pay a fixed charge of 0-12-0
& month for filtered water and he pays for the electric current actually
consumed at (-8-0 a umnit. A clerk getting Rs. 80 a month pays about
{-8-0 more per month than a clerk getting 75.

(b) 1t is not the case that all clerks of moving offices pay a full year's
rent for Government accommodation at Simla. Those to whom the Simla
Allowances Code applies enjoy the concession of rent free quarters or of
a house allowance which they have at their own option elected to retain
in lieu of free quarters. A certain number, however, to whom the Simla
Alicé‘wall'lcea Code does not apply have to pay house rent for the full year
at Simla.

(e) It is not correct.

Concissions For Wanr SErvicEs.

882. *Mr. Kumar Bankar Ray: (a) Is it a fact that a good many
promises and hopes were held forth to those who served in the prosecution
of the War and that some rewards and concessions were also sanctioned
by the Government of India, but the concessions were actually granted
in very rare cases, if at all, by the officers who were authorised to do so?

(b) Are the Government prepared to issue another set of instructions
for the guidance of the heads of departtents and for general information?

(c) Will the Government be pleased t6 state if the broken or continuous
service in the prosecution of the War and in Military offices after the close
of t}.le War can be counted for leave, pension and increments after a
candidate is appointed in permanent appointment in & civil department?

The Honourable Sir Alexander Muddiman: (a) I regret that I cannot
Ve any answer as regards the promises and hopes held forth unless the
onourable Member will specify clearly to what promises and to what

kind of war 3ervices he refers. In their Resolutions of 8th August 1919
[
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and 15th September 1921 Government granted concessions in the matter:
of securing civil appointinents to persons who had rendered service in con-
nection with the prosecution of the war varying according to the nature of
the service and in respect of pensions to persons who had rendered mili-
tary service during the war. Government have no grounds for supposing
that the concessions were not utilized as intended.

(b) No. Government are not aware that another set of instructions is.

required.

(¢) I will send the Honourable Member a copy of the Resolution of
15th September 1921, which grants to those who rendered military
services during the war certain concessions as to pensions. Concessions
were also made to candidates for various Imperial services who had taken
part in the war. Apart from this, service in the prosccution of the war
and in Military Offices is governed by the general rules governing services.
rendered before perinanent appointment. -

Appresses or FimMs MANUFACTURING ARTICLES oF INDIAN
MAXUFACTURE,

883. *Mr, Kumar 8ankar Ray: (a) Will the Government be pleased
to statc if there is any publication or list issued by the Department of
Industries or Stores Department which gives the addresses of the firms
manufacturing articles of Indian manufacture in the various provinces?

(b) 1f the reply to the above be in the negative, will the Government
be pleased to state if they nre prepared to undertake this work for the
information of the general public and Government purchasing departments.
and also in the interest of Indian industries?

The Honourable Sir Bhupendra Nath Mitra: (¢) The answer is in the
negative,
(b) Government will give this suggestion their consideration.

Pensions or ArMY Heapquarters Darranies.

884. *Mr. Kumar Sankar Ray: (a) With reference to my starred
question No. 2327 (relating to Army Headquarters Daftaries) of the las:
Simla session, will the Government please state the grounds on which they
regard the appointments of daftaries in the Civil Becretariat as having
a higher status in the face of their reply to clause (b) and also in view of
the fact that there exists no differential treatment in respect of pay «r
pension in regard to other classes of menials employed both in the Secretariat.
and Army Headquarters?

(b) Will the Government quote authority under which 2 Government.
servants, of the same class, at the same station, performing similar duties,
and getting the same rates of pay and increments, can be granted different.
tates of pension?

(c) Does not above apply to the case of daftaries of Army Headquarters
only? Tf not, will the Government state the other services or appointments
which are at present affected by it?

- sE:c]i) Are th::l govpmzfneit preparef to reconsider the case of the Army
eadquarters daftaries for bringing their pension on a level with their Secre-
tarist brethren? , | b eore
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Mr. E. Burdon: (¢) and (b). The reason for the distinction is merely
this that the Governm®nt of India not unnaturally regard the Secretariat
offices a8 more important than the attached offices or other subordinate
offices in the same place and therefore find it justifiable to spend more
money on the former.

(c) The daftaries of other attached offices of the Government of India,
e.g., Director-Gehers!, Indian Medical Service, Director, Intelligence
Bureau, Director of Public Information, Indian Meteorological Depart-
ment, etc., though in receipt of the same rates of pay as those in the
Secretariat, receive a pension of Rs. 4 only per mensem.

(d) No.

ConsTrucCTiON OF THE ISHURDI-PABNA-SaADHUGANI RATnway,

885. *Mr. Kumar Sankar Ray: (a) Do the Government contemplate
the oonstruction of the Ishurdi-Pabna-Sadhuganj Railway in north Bengal
at an early date eithcr themselves or through private enterprise?

(b) If the Government are contemplating doing it themselves, will any
provision be made for its construction during the next financial year? If
g0, what is the nature of such provision?

Mr. G. @. 8im: A traffic survey of the proposed Ishurdi-Pabna-Sadhu-
gen] Railway has been grdered. TPending the receipt of the results of the
survey, Government are not in a position to state whether the construc-

tion of the line will be undertaken,

Tre ArMY CaNTEEN BoaRb.

886. *Mr. W. 8. J. Willson: (¢) Have Government accepted tho
principle of Government trading ?

(b) Does the need which Government stated existed for a Government
run Canteen supply in the Frontier districts extend to the settled districts?
. (c) Does the Canteen Board pay to Provincial Governments and Muni-
cipalities the same license fees and octrois as traders do? :

(d) Are the salaries of all employees—civilian and militarv—debited to.
the Canteen Board or are any debited to Military Services?
(¢) Is the cost of transport debited to the Canteen Board?

- Do the State Railways make any concessio:
in t(& matter of freight? Y e to the Canteen Board

Mr. E. Burdon: (a) Government endeavour ss far as s i
) 1 : sible to d
competing with private trade. They consider, however, pi?gst the 01‘]{2:2—
tions which are rightly taken to other forms of Government trading do not
8pply to the services which are rendered to the troops by the Army Can-
%?e%elgolagd 13 Indxa,dm.' byl the Navy, Army and Air Foroe institutes in the

ni ngdom, and in places outside the Uini i ‘ iti
oo ary 8dom, ar place e the United Kingdom where British

(b) The need is greater in frontier stations which 1 i
h ack th

commercial sources of supply, but spenking gewerally, it may b: s(;al'.gl?ﬁ

it is to the advantage of the troops to have the Army Canteen Board: ..

8ystem in other militarv stations also. As noted in pa
) . " ] . aph 51 >
%rdw.&nnusl Report of the Board of Management ofptll;?agrAEmv C:;ﬁ:g:
oard, applications have been received from Officers Commanding Units
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ktationed in Ceatral India requesting the Board tqo take over the conduct
of their regimental institutes. Government have, however, limited the
expansion of the Army Canteen Board to the Northern Command and certain
stations in the Western Command. These constitute, for obvious reasons,
the most suitable loeality in which to place an organisation intended to
provide for the contingencies of mobilization. Government do not intend
al present to permit any further expansion. The essential purpose of
expanding to the limits now authorised was to give the Army Canteen Board
a sufficient range of business to support in peace time the overhead
charges of the estublishment which would be required in the event of war.

(¢) The answer is in the affirmative.

(1) The salarics of nll emplovees under the Board are debited to the
Arm; Canteen Board (India). '

(¢) Yes.
(/) No.

InsUFFICIEXCY OF RATLWAY Canrviaars onN THE East Inpiax Rainway.

687. *Mr. 8. C. Ghose: (1) Has tho attention of the Government been
drawn to the Ictter addressed to the ‘Editor of the Forward by M. A. Rafay
and published in that paper on the 24th October 1924 about the insufficiency
of carringes in certain passenger trains of the East Indian Railway?

(b) Are the Government prepared to ask for an explanation from the
tailway authorities and also to issue instructions to the East Indian Rail-
way to provide sufficient carriages for passengers?

Mr, @G. G. 8im: (a) Government have seen the letter referred to.

(b) Tt is understood that this was due to a temporary shortage of stock
caused by heavy demands elsewhere and that arrangements have been
- made which it is hoped will obviate further cause for complaint in this
direction.

Txsurrictexcy of Ratnway ‘Carniaces oN THE East INpIaN Rarmway,

888, *Mr. 8. 0. Ghose: (a) Has the attention of the Railway Board been
drawn to the letter published in the Forward of the 17th October 1924
entitled ‘* A Railway Grievapce *'?

(b) Will the Gavernment give the reasons for providing insufficient car-
riages for passenyrr:! : .

{¢v 1f thore wore not sufficient earriages for passengers, will the Gov-
ernnoni state why tickets were issued to passengers who were in cxcess of
the numbers which could be accommodated in the carriages?

(d) Has any compensation been paid to-the Bengali gentleman who

became inscnsible and had to be carried to the railway hospital for treat-
moen*?

W=, &, @. Sim: (a) to (d). Government have not seen the particular
s soferred to, but-in this connection the Honoursble Member’s atten-
tion is invited to the reply given on the 2%nd Januery 1985 “to questionf
Ne. 48. .

Y
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Treardesr or Ex-Kixe Preveen or Aswaxtt v Bowmay.

880. *Mr. 8. C. Ghose: («) Will the Government state the date of the
arrival at Bombay of ex-King Prempch of Ashanti frpm Seychelles and
the steamer by which he arrived? :

(b) Did the Governient show any hospitality to ex-King Prempeh during
the time he was in Bombay?

(¢) Is it a fact that the custom nuthorities made a distinction in their
treatment of the Political Agent who was a lst class passenger and who
accompanied ex-King Prempeh and the ex-King himself?

(d) On which date and by which steamer did the ex-King leave for
England ?

Mr. Denys Bray: Though the matter does not appear to be of any
publie interest, I am endeuvouring to obtain the information which the
Honourable Member seeks.

Froop 1§ taE UxITEp ProviINces,

890. *Mr. 8. 0. Gbose: (a) Has the Government of India received inti-
wmation from the Government of the United Provinces as to the extent of
damage as regards the loss of human life, the loss of cattle and the destruc-
“tion to property during the last flood? . _

(b) Did the Government of the United Provinees ask for-any help from
the Government of India? '

Mr. J. W. Bhore: («) No. _

(b) The Government of the United Provinces have -asked for an ad-
vance of Rs. 48,608,000 for the restoration of canal works;.roads and bridges
destroyed by the floods last year. )

PrororTioN oF ‘7 PAR CENT. LoaN PFLOATED IN LoNDON HELD BY
Ixp1aN IXNVESTORS. _

891. *Mr. B. 0. Ghose: Will the Government state what amount of
the 7 per cent. loan which was floated in London a few years ago is
held by investors in India?

The Honourable Sir Baall Blackett: The Government have no infor-
mution.

Provivoial Restricrions oN THE OreNinG or Branew Orricks By
CHarbRED ACCOUNTANTS (AND CERTIFIED AUDITORS.

892, *Mr. 0. 8. Ranga Iyer: (a) Are the Government aware of the fact
that Mesars. A. F. Ferguson and Company, Chartered Accountants of
B.ombay, have recently announced the opening of a branch office at
Simla? If so, will the Government be pleased to state whether there is
any restriction or not for opening of branch offices by professional
accountants in different provinces

(b) Is it not a fact that certified auditors holding permanent un-
restricted certificate are required to obtain permitsion for the opening of.
branch offices? .

(c) ¥ the atewer to (s) and (b) are in the affrmative, will the Govern-
ment be pleased to explain the reasons for such differentdial treatment
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The Honourable 8ir Oharles Innes: (a) The Government have no in-
formation regarding the matter mentioned in the first part of the question.
The reply to the second part is in the negative if, as is presumed, the
Honourable Member refers to members of associations which have been
notified under section 144 of the Companies Act, 1918. '

(b) Yes.

(¢) Under the Act it is for Local Governments to decide whether cer-

» tified auditors should obtain permission for the opening of branch offices.

Presumably they have made this rule because thev desire to retain some
measure of control over certified auditors.

Mr. E. @. Fleming: Is it customary for any Government to control the
expansion of professional or commercial concerns already established with-
in their territory?

‘The Honourable Sir OCharles Innes: I think that depends upon the
rature of the commercial concern. We adopt a special procedure in re-
gard to certified auditors becaunse we attach the very greatest importance
w the proper auditing of accounts of publie companies.

CorrLecEs oF CoMMERCE IN NomrtHerN INDIA 1MParTING TRAINING IN
AccouxTaNCY.

893. *Mr. O. 8. Ranga fyer: (a) Are the Government aware of the fact
that in Northern India comprising the United Provinees, Punjab, North
West Frontier Province and Delhi, there is no Institute or College imparting:
accountancy education similar to that of the Sydenham College of Com-
merce, and the apprentices for G. D. A. examination from these provinces
are compelled by the Accountancy Diploma Board to attend the class for
two years at Bombay in accordance with the Regulations sanctioned by
the Government of India in their No. 247, dated 6th March 1919. and
notified by the Government of Bombay under notification No. 4751, dated
17th October 1919? -

(b) If the reply to (a) be in the affirmative, the Government may
be plessed to explain the reason for not allowing the apprentices from the
said provinces to serve five years' articles instcad of three as at present
in order to cover two years attendance at the college or Institute?

The Honourable 8ir Oharles Innes: (a) There is an institute in Northern
India, namely, the Faculty of Commerce, Lucknow University, Lucknow,
which is recognised by the Accountancy Diploma Board. It is not correct
that candidates from the United Provinces, ete., are required to atten
the Sydenham College of Commerce, Bombay, to the exclusion of all
other recognised institutions of which there are six.

(b) Therefore does not arise.

Case or M. ABour. Azrz, A Goops CrEek ox THE NowrtH WESTERN
o Ratnway. .

894, *Mr. 8. Sadiq Hasan: Will Government be pleased to state:

(a) whether M. Abdul Aziz, a goods clerk in Lahore goods shed, was
. prosecuted in September, 1921. for theft of three cases of
. Scissars cigarettes, under section 381, I. P. C.?
(b) was he honourably acquitted by the trying Magistrite who held
that the prosecution evjdemcc against him was falee?
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{c) 1f replies to (a) and (b) are in the affirmative, whether any
departmental action was taken against the witnesses (Uttam
Chand, Ganda Mal, Permeshri Das and Fazl Din), all
employees of the goods shed, Lshore, Jullundar City and
Jullundar Cantonment, who were found to have given false
evidence in the case?
Mr. @G. G. 8im: I propose to reply to this and the next six questions
together. .
Government have no information and, as thc slleged occurrences are
stated 'to have occurred four years ago, do not consider that any useful
purpose would be served by making inquiries.

Case oF M. Aspuln, Azrz, o Goops CLERK ON THE NorTH WESTERN
’ Rainway:

1895. *Mr. 8. Sadiq Hasan: Will Government be pleased to state:

(#) Whether it is a fact that Dina Nath, assistant goods clerk, was
held by the trying Court to be an accomplice of Abdul Mazid

_ (the real culprit in the case)?

(b) Whether he still holds his original appointment in the goods shed ?

(c) If replies to (a) and (b) are in the affirmative, what are the
cimﬁmstances which led to the retention in service of Dina
Nath?

Case or M. Aspur Aziz, o Goobs Crrrk oN THE Nortd WESTERN
Ratrway,
41896. *Mr. 8. Badiq Hasan: Will Government be pleased to-state:

(¢) Whether M. Abdul Aziz was asked to explain why he did not
obtain the sanction of his departmental cofficer, namely, the
D. T. 8., Lahore, previous to his applying to the Court for
permission to prosecute false witnesses against him ?

(b) Whether on receipt of his explanation he was warned to obtain
such sanction in similar circumstances in future?

{¢) If replies to (a) and (b) are in the affirmative, what other ciroum-
stances arose necessitauting the issue of the subsequent order
directing him to withdraw the proceedings against the said wit-
nesses In Court? Is it also a fact that on his representing
the matter to T. M. (the head of .the Department) and
advancing the point that proceedings once withdrawn from
the Court cannot be restarted and asking for his final orders
it was held by Mr. Sirkar, A. 7. 8., Commercial, that if he
were permitted to prosecute witnesses against him people
could not be had to witnees in the interest of the Railway?

(d) Will Government please also 8ay whether M, Abdul Aziz was
served with one month’s notice of the termination of his
services because he did not carry out the orders of the Depart-
ment in this respect?

Case or M. ABvur. Az1z, A Goops CLErk oN THE NorTH WESTERN
Rarnway,
1897. *Mr. 8. Sadiq Hasan: Will Government be pleased to state:
(a) What departmental rules and regulations there are forbidding
the prosecution of witnesses giving false evidence against a rail-
* way employee under trial? .

+ For the Answer to this Quespion—asee below question No. 804,
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(b) 1f there are .no such rules, under what circumstances was M,
Abdul Aziz ordered to withdraw his application to the Court
for permission to prosecute pereons who gave false evidence
against him? .

Case oF M. ApuL Aziz, 4 Goons Crerk ox THE Norrh WEeSTERN
Raiuway,

t898. *Mr. 8. Badiq Hasan: Will Government be pleased 10 state
whether it is o fact that M. Abdul Aziz was discharged on one month’s
notice while he was on sick leave and the period of notice was not counted
from the date of expiry of his leave, as is done in such cases, but from the
date of the notice while he was on such leave?

Case or M. Anprn Aziz, o4 Goons Creex ox e Nowtn Wesrinx
Ratuway,

1800, *Mr. 8. Sadiq Hasan: Will Government be pleased to state:

(@) Whether any compensation was given to M. Abdul Aziz for the
monetary loss suffered by him in defending a false and protract-
ed prosecution? '

(b) If not},'dn the Government intend to make any such reparation
to him?

Case or M. ABbur Aziz, o4 Goobs Crkrk ox tHr Nowrn WrsTenx
' Raiuway.

1800. *Mr. 8. Sadilq Hasan: Will Government be pleased to say
whether they are prepared to send for the file of M. Abdul Aziz and
reconsider the matter?

Puncnare oF Natan Coal Por THE SUKEUR BarnAce.

901. *Mr. R. K. Shanmukham Ohetty: With reference to the answer
given to question No. 647, on 2nd February 1925, about the purchase of
Natal coal for the requirements of the Sukkur Barrage, will Government be-
pleased to state: :

(a) the exact part played by the Chief Controller of Stores in the:
transaction?

(b) what were the points wn which his advice war sought by the
Chief Engineer of the Sukkur Barrage, and what was the advice
given?

The Honourable 8ir Bhupendra Nath Mitra: The connection of the
Chief :Controller of Stores with this traunsaction was brought about origi-
rally and primarily by the Chief Engineer, Lloyd Barrage and Canals.
mvoking his assistance in the scttlement of the question as to the most
suitable type of power plant to be used in connection with the constructiom
of the works under the charge of that officer and in the preparation of
epecifications for the plant which it might be decided to -lrlsta.l.

"+ For the Answer to this Questiqp—see below question No. 804.
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After discussion of the question with the Superintending Engineer,
Lloyd Barrage, a tentative decision as to the type of plant to be adopted
was arrived at, but as one of the most important factors in determining the
type of power plant was the price of fuel, it was agreed that before decid-
ing finslly on the type of the main units of power plant to be adopted,
competitive tenders for coal and oil should be called for, and .o recommenda-
tion to this offect was made to the Chief Engincer, Llovd Barrage and
Canals. The Chief Engineer, Lloyd Barrage and Canals. acccpted this
recommendation and asked the Chief Controller of Stores to invite com-
petitive tenders on a sliding sesle basis for the quantities of coal and oil
which he estimated would be required during the period of the construction
of the works, and to communicate the results and his advice after an
examination of the tenders. When accepting the proposal the Chief
Engineer, Llovd Barrage and Canals, indicated the conditions which should
be provided for in the contracts nnd the Chief Controller of Stores em-
bodied these conditions in his invitations to tender. Tenders were invited
in July 1924 and when received they were examined by the Chicf Controller
of Stores who communicated the results and his  advice to the Chief
Engineer, Lloyd Barrage and Canals._ ’
The main points on which the advice of the Chief Controller of Stores
was sought were:

(a) After an examination of the tenders to advise what type of power
plant should be adopted.

(b) Having regard to the conditions to be met, prices tendered and
other factors, if n contract for supply of fuel over the period
of construction (estimated at 8 years) should be cntered into.

(c) After an examinalion of the tenders received, to advise which
tenders he considered most satisfactory and rccommended for
acceptance.

The advice given on the above points by the Chief Controller of Stores
.Lr

WAS .

(a) That the tendered prices confirmed the tentutive: gl
adopt oil engines for the main power plant at
coal burning for certain subsidiary plant.

(b) That a contract for the supply of coal over the whole period of
construction was not advisable at this stage and: he recom-
mended that, until matters had hecomo more stable in the
coal trade. Jong period contracts should not be entered into.

(c) That after examining the tenders received, with due regurd to
the conditivns of contract, he considered the tender of Messrs.
Cowasjee and Sons for South African coal at Rs. 25 per ton
F. 0. R. Karachi, was the most satisfactorv tender, but he
suggested that the Chief Engineér, Lloyd Barrage and Cansls,
should discuss the contract with the firm and satisfy himself
ag to the firm’s standing and reliability and also that the firm
fully appreciated their obligations under the contract.

Mr. R. K. Shanmukham Ohetty: Arc we then to understand that the
Chiet Controller of Stores advised the Engineer of the Sukkur Barrage to
purchase Bouth African cosl in preference to Indian coal? Was the coal
purchased distinctly on.the advice of the Chief Controller of Stores?

.
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The Honourable Sir Bhupendra Nath Mitra: I have aiready given the
Honourable Member the fullest facts of the case and he can form his own
conclusions from the facts placed before him.

Mr. R. K. Shanmukham Ohetty: From the answer given by my Honour-
able friend 1 understand that the contract was entered into by the
Engineer of the Sukkir Barrage on the distinet advice of the Chief Control-
ler of Stores. May I usk my Honourable friend whether, as a consequence
of & Resolution passed by this House last year, the Governinent have not
referred to the Tariff Board the question whether Indian coal requires pro-
tection as against foreign coal? -

Mr. President: That does not arise.
Mr. R. K. Shanmukham Ohetty: This is the preliminary point, Sir.
Mr. President: It is not preliminary but irrelevant.

Mr. K. 0. Neogy: Will the Honourable Member inquire from the Chief
Controller of Stores as to whether he had compared the calorific value of
South African coal, as disclosed in the report of the South African Govern-
ment, with the calorific value of the Indian coal which was tendered in
connection with this transaction?

The Honourable 8ir Bhupendra Nath Mitra: The question raised by the
Honourable Member is not one for the consideration of the Government of
India. The advice was given by the Chief Controller of Stores to an
officer of thre Bombay Government.

Mr. R. K, Bhanmukham Ohetty: Will the Government kindly instruct
the Chief Controller of Stores not to do anything which will handicap the
Indian coal industry pending the decisions of the Tarif Board on the
matters now under discussion?

The Honourable 8ir Bhupendra Nath Mitra: The Chief Controller of
Stores has already been told to confine his activities to matters handed
over to him.

Mr. R. K. Shanmukham Ohetty: Are we then to understand, Sir, that
this advice that the Chief Controller of Stores gave to the Engineer of the
Sukkur Barrage is beyond the duties that have heen entrusted to him ?

The Honourable Sir Bhupendra Nath Mitra: So far as the Government
of India are concerned.

Mr. R. K. Shanmukham Ohetty: Did he do it in his private capacity or
as a Government servant? '

The Honourable Sir Bhupendra Nath Mitra: He did it as a Government
servant undoubtedly, but whether it was proper or not for the Chief
Engincer, Sukkur Barrage and Canals, to consult him in the matter I am
not in a position to offer any opinion on.

Mr. K. 0. Neogy: Do the Government of Indiu exercise any control over
the Chief Controller of Stores in regard to matters on which his advice
may be called for by any Provineial Government ?

" The Honourable Sir Bhupendra Nath Mitra: No. If the sdvice is called
for direct, it is obvious that the Government of India cannot interfera.
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Mr. W. 8. J. Willsen: Arising out of your previous answer, do I under-
-stund that the Government of India disapprove of an expert, such as the
Chief Controller of Stores, passing on any information of value he may have
to an engineer in charge of works? And has it not been laid down in this
House that goods are to be purchased in the best market and at the best
price?

The Honourable Sir Bhupendra Nath Mitra: There is no objection to
w1 Provincial Government consulting any expert officer of the Government
«of India id any matter on which the Local Government may want his
-opinion, But there in a certain allocation of duties among the various
expert officers of the Government of India and that explains the reply I
previously gave to this House. .

Mr. K. 0. Neogy: Has the Honourable Member any objection to publish-
‘ing the letter of the Chief Controller of Stores to the Chief Engineer,
‘Sukk.ur Barrage, in which he made the recommendation in favour of South
African coal?

The Honourable 8ir Bhupendra Nath Mitra: Not having seen the precise
#erms of the letter, I am not in a position to give the Honourable Member
any assurance on that point.

Mr, Ga.y'n Prasad Bingh: Will the Honourable Member call for that
letter? v

Mr, Pregident: Honourable Mempers will sec from the unsatisfactory
mature of this discussion that the proper place for ventilating this matter
is the Bombay Legislative Council. It so happens that the Department in
<question has a certain responsibility in the precise matter raised by this
question and therefore the question was admitted; but, as the operative
decision lay in the hands of the Government of Bombay, the Bombay
_Legislative Council is the proper place for these questions.

Non-orricial, RESOLUTIONS ADOPTED BY THE ASSEMBLY AND ACTION
TAKEN BY (FOVERNMENT THELEON,

002. *Mr. R. K. Shanmukham Ohetty: Will Government be pleased
to lny on the table a list of the Resolutions passed in this House during the
vear 1924 at the instance of non-official members, and the action taken by
‘Government on each of those Resolutions?

Mr. L. @Graham: The information asked for by the Honourable Member
eoncerns severnl Departments of Governmeut and is being collected. A
stutement will be lnid on the table when the information has been enlleeted.

Svnrrus Savr 18 Manras.

903, *Haji 8. A. K, Jeelani: (1) Will the Government be pleased to
state whether it is o fact that a Iarge quantity of unsold stocks of salt was
lving in the Madras salt factorles till recently as a result of over-production
from the year 1910?

(b) Is “ite a fact that those stocks have heen recently disposed
-of- at very low prices, the lessecs loging heavily on that account?
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(¢) 1s it & fact that when the Government wanted in the year 1917 to-
enlarge the production of salt for export purposes certain lessees had been
persuaded by the Government to undertake increased production?

-(d) Is it a fact that those lessees, owing to the heavy losses they had
suffered, have applied to the Government for compensation or relief? If
so, with what result?

(e) Notwithst&nding the difficulties experienced by the lessees on account
of over-production in the past, is it a fact that fresh lands have been
agsigned in the Ganjam District for salt manufacture?

(N Is it a fact that some licensecs in the Madras Tuticorin Clrc]e have
not considered it worth while to manufacture salt owing to its selling price
~eing less than its vost pricc?

(9) Is it a fact that salt is being imported into Madras from foreign
countries and that such imports are not taxed by the Customs Department >

The Honourable Sir Basil Blackett: The infornnation asked for by the
Honourable Mcmber is being obtained and will be furnished to him inn due
course.

STANDARDIZATION oF WEIGHTS AND MEASURES,

904, *Haji 8. A. K. Jeelani: (a) Will the Government.bé pleased to-
statc what are the different standards of weights and measures fixed for
different provinees by the Government of India?

(b) Has any proposal been made to the Government to reduce all weights.
and measures to a uniform standard, if so, with what result? If not, do
the Government propose to consider that proposal?

The Honourable 8ir Oharles Innes: (a¢) No standurds of weights and’
meusures have been fixed by the Government of India for the different
P]‘n\'!ll(‘.(’ﬂ.

(b) The Government of Tndin fully considered in 1921 the question of
the feasibility of introducing uniform weights and measures throughout
Indiu and their conclusions are stated in the Commerce Department Resolu-
tion No. 9. dated the 3rd January 1922, which was published in the Supple-
ment to the Gazette of Indin of the Tth idem. The Honourable Member
i referred to this Hesolution and also to Mr. Lindsay's speeeh in the:
Council of Btate on the 28rd September, 1921, in conneetion with Dr.
Ganganath Jha's Resolution on the subjedt.

D cHarcr oF OFPICERS ON THE Fa8T - INDIax Ralrnway awcn 1T8
TRANSFER TOSSTATE MANAGEMENT,

905. *Haji 8. A. K. Jeelani: (1) Will the Government be pleased to
state 0s a result of the assumption by the Government of India of the-
management of the East Indian Railwav how many officers in all have heen:
served with notices dispensing with their services?

(b) What is the respective nationality of each?
(¢) What was the pay each officer was drawing?
(dy For what reasons have their services been dispensed with?

ﬂ Do the Government propose to fill up those vacancies or d&bolish the-
offices altogether? 0
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Mr. @G. G. Bim: (a) Five.

(b) Two Europcans and three Indians.

(¢) Rs. 800, 6875, 650, 550 and 425 per mensem, respectively.

(d) Inefficiency. . _

(¢) Owing to the proposed amalgamation of the Last Indian Railway
and the Oudh and Rohilkhund Railway it is uncertain if there will be any
vacancies on the wmalgamated lines and no statement can be made at

present.

VErxAcrnaR Tesrs rrescrisep ror MBEMBERS oP rik Ixpiax
IVIT, SERVICE,

906, *Haji 8. A. K. Jeelani: (a) Will the Government be pleased to
state whether it is a faet that members of the Indian Civil Service are
required to undergo n test in the languages of the country, if so for what
reasons?

(b) Arc the Governiment prepared to fake steps to ensure a working
knowledge at least of the languages of the Provinces by the Buropean
members of the Indian Civil Serviee? .

The Honourable Sir Alexander Muddiman: (a) Yes, in order to aid them
in carrying on the work of administration, '

(h) The Government of Indin understand that the necessary steps have
heen taken by the Loeal Governments who are prmarily concerned with
the matter,

Sark or Stames AT Post Ovriens ox Stxpays axn Post Ovrice
Honipays.

907. *Khan Bahadur W, M, BHussanally: (a) Wit reference to the answer
t-ven by the Honourable Sir Bhupendra Nath Mitra to my supplementary
question to question No. 667 on 8rd February 1925, will Government please
siate if it is a fact that no stamps arc sold to the public at post offices on
Sundays and post office holidays?

(b) If it is not a fuct will Government  state at what post offices are
stamps available for sale to the public?

The Honourable Sir Bhupendra Nath Mitra: (1) wnd (b). The general
practice in the Depurtment is that postage stammps are for sale during certain
bours on Sundays and other post office holidays in certain offices in the
more hmportant towns.  Orders are now being issued that stamps should
be sold in small quantities on Sundays and other post offiee holidavs during
the hours when o post office is kept open for delivery work.

Satr oF Posrar. Lasrrs.

908. *Khan Bahadur W. M. Hussanally: («) Will Govermnent please
make inquiries if it is not a fact that the sale of postal labels only at post
ffices causes very great inconvenicnce to the trade and the gencral public ?

(b) If the procedure is an inconvenience do Government propnse to
remove the same?

. The Honourable Sir Bhupendra Nath Mitra: («) The Honourable Member
18 referred to part (b) of the reply I gave on the 8rd February 1025 to
Mr. LohoRane's starred question No. 667.

(h) Dner not nriqe‘ '
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REesoLuTioNs oF THE Rarnway Passexarens’ CoNFRRENCE,

909. *Kumar Ganganand Sinha: Will the Government be pleased to
state if they have received a copy of ten resolutions passed by the Railway
Passengers’ Conference which was held at Sonepur on the 11th November
1924, under the presidency of Mr. Gayas Prasad Singh, M. L. A., and if
they propose to take any step in the matter?

Mr. G. G. 8im: Government have reccived copics of the resolutions
mentioned. The Agents of the railways concerned are fully competent with
the assistance of their Advisory Committees to deal with the matters referred
to and in the circumstances Governmment do not proposc to take any action.

Mr. Gaya Prasad Singh: [s it not a fact, Sir, that railway advisory
.committees are merely nominated bodics?

Mr. @G. G. 8im: No, Sir.

Maulvi Mohammad BShafee: How are the mmembers of the advisory
-committee nominated?

Mr. @G. @. Bim: That information has been given in reply to muany ques-
tions, but if the Honourable Mcmber wishes s statement regarding cach
railway, I will supply it to him.

Mr. Gaya Prasad 8ingh: Arc Government quite sure that these bodies are
not nominated bodies?

Mr. @. G. 8im: They arc not entirely nominated bodies.

" Mr. B. Das: Do I understand, Sir, that the railways always consylt these
advisory boards?

Mr. G. G. Bim: Yes, they have mectings at fixed intervals—I think
almost every month.

Mr. Gaya Prasad Bingh: No, Sir. I think once in three months.

Mr. G. @G. 8im: If the Honourable Member knows the reply, I do not
see any reason why he should ask me the question. '

Mr. Gaya Prasad Singh: That was not my question. But is it a fact
that the proposals of the advisory committees huve no binding effect on the
railways concerned? .

Mr. G. G. 8im: The Committecs are advisory commitiees.

¥Mr, Gaya Prasad 8ingh: What is the use, Sir, of referring us to these
advisory committecs whose proposals have no binding value?

Mr. G. @. Sim: But they do give very useful adviee and aetion is
frequently taken on their advice,

Tue Biwar Tacnr Horsk.

010. *Mr. Gaya Prasad Bingh: (a) With reference to my question
Xo. 64 of the 28rd January, 1925, will the (Government be pleased to state
in what year the Bilar Light Horse wns formed; and also give a statement,
showing the numerical strength of the unit, and expenditure, if any, vear
by year, which Government had to jnour under main heads <ogether with
the total amount expended up to date?
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(b) Was there any occasion on which the Bihar Light Horse was called
out? And if so, when, and under what circumstances, together”with the
costs involved, if any?

Mr. E. Burdon: (a) The Bihar Light Horse wag originally formed as
the Bihar Mounted Rifle Corps on the 8th Decenrber, 1862, Its designa-
tion was changed to that of the Bihar Light Horse on the 208th February,
1884.

The information asked for in the sccond part of this question, so far as
it i’ readily available, is given in the statement laid on the table.

(b) The Government of Indiu have no information on this point. Sc
far as they are aware, the Bihar Light Horse was not called out at any

time during the last four years, .

— —

Siatement showing (i) the mumerical eirength of the Bihar Light Horse from 1018—1924
and (i1) the annnal expenditure sncurred in reapeot of this unit,

(7) NUTMERICAL STRENGTH,

British Ofeers. Other ranks.
1918 . v . - . . 18 240
1919, B 1 232
1920 . . . . . . 14 411
1921 . e 18 487
1922 . . . . . . 19 405
1923 _ . . . . . . 17 396
1924 . . . . . . 16 364

(f¢) ExPENDITURE.

Re,
1928 . . . . . 1,82,767
1924 (to end of Deccmber 1924) . . 81,815

As the expenditure in respect of the Bihar Light Horse is not recorded
separately in the accounts, the information asked for in respect of the
peried prior to 1928 is, it is reggetted, not readily available. The collection
of it would involve considerable labour on the part of the local military
accounts authorities and, in the opinion of the Government of India, would
‘not be justified by-the result. >

ExrensioN or THE Lge Commrission’s REcoMMBNDATIONS To MEMBER&
or THE ProviNcIaT, SkRVICER AND THORE of THE IMPERIAL
Sexvices or Astatic Domicrir.

- 911. *Sardar Gulab Singh: (¢) Has the attention of the Government
been drawn to the letter of Lord Ampthill published in the Times, an
extract of which has been published in the Pioneer, dated 28th January,
1925, advocating that the Lee Commission recommendations should be:
extended to the members of the Imperial services of Asiatic domicile as
well as to the members of the provincial services?

(b) If*sq will the Government be pleased to state whether amy such-
proposal is under the contemplation of the Government of India?
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The Honourable Bir Alexander Muddiman: (¢) and (b). I have seen o
reference to a letter in which Lord Ampthill is said to huve advocated the
extension of the reecommendations to oflicers of non-Asiatic domicile in
the provincial services, but I have secn no letter in which the proposal
referred to in the Honourable Member's question has been wdvocated. 1
may, however, add that certain of the recommendations made by the
Commission have already been extended to members of all-India and
Buperior C'entral Serviees who have un Asiatic domieile.

AuMENDMENT of THE Nork 10 Runk 87 or tHE FuxpaMENTAL RuLEs.
012. *Haji 8. A. K. Jeelani: Will the Government be pleased to state:

(1) whether it is a fact that Fundamental Rule 87 has been recently
amended by the Becretary of State; .

"(2) whether the effect of the amendment is to deprive the non-
gazetted officers not only of the concession allowed to them
in the note now deleted but also of the right of drawing
average pay;

{8) whether it is a fact that this same question came up before the
Delhi Conference, and that Conference voted down the
suggestion to treat substantive pay as the average pay for
non-gazetted officers as impossible and unjust;

{4) whether the Government of India agreed with the conclusion of
the Conference and if so how this order was passed by the
Secretary of State;

(5) whether representations have heen received from Service Associa-
tions and officers protesting against the change and praying
for the restoration of the original note; and

(6) whether the Government of India propose to move the Secretary
of State to rescind his order.

The Honourable Sir Basil Blackett: (1) The Rule itself has not been
altered, but the note under it has recently been amended by the Secretary

©of State in Council.

(2) The amended note takes away from certain non-gazetted officers a
«<oncession admissible under the old note, and the amendment will in some
eases have the effect of preventing officers from drawing leave salary
calculated on average pay.

(3) and (4). T gather that by ‘‘ the Delhi Conference '’ the Honourable
Member means a meeting of representatives of Locul Governmonts held in
November 1928 in Delhi to consider certain questions relating to the leave
rules. If so, hig information a8 to what took placc is not quite accurate.
The conference expressed the view that the Note under Fundamental Tule
B7 caused unnecessary expenditure and recommended that it should be
cither mhodified or cancelled. The Government of India accepled that
recommendation, and it was they who moved the Secretary of State in
Council to make the amendment now in question.

() The Government of India have so far received only ome such
répresentation. . "
(6) The @overnment do not proposeyto take the action suggested.

Vol

‘
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Orricers 1Ny tHE Minrrany Accousts DEPARTMENT DRAWING
Rs. HHo---850, '

918. *Haji 8. A. K. Jeelani: Will the Government be pleased to state:

(#) How many officers on Rs. 550—850 are there in the Military
Accounts Department? Of these how many are Indians of
whom how many are Muhammadans?

(b) of t.hese? Indian officers- how many are there pending retire-
ment

(¢) whether these officers on completion of their leave would reach
their 55th year, if not whether the leave pending retirement
granted to those officers was on mecdical certificate as required
by Articles 442 ond 448, C. S. R.?

The Honourable Sir Basil Blackett: (a) I'here arc 87 permanent and 19
temporary ofticers in the Military Accounts Depsartment on a salary of
Re. 550—850. Of this number 70 are of full Indian descent and one of
these is & Muhammadan. .

(b) Four are on leave pending retirement,

(c¢) One will have completed 55 years of service on expiry of his leave.
In two cases leave has been granted on medical grounds pending retirement
after 80 years’ service. In the fourth case retirement at the end of leave
has heen ordered for disciplinary reasons.

Mr. K. Ahmed: In view of the fact, Sir, that four officers ure goiffg to
retire shortly, do Government propose to substitute these four officers by
Muhammadans? There is only one Muhammadan out of 70 Indians.

The Honourable Sir Basil Blackett: I wm quite sure thas the Government
will be very glad to appoint suitable Mubammadun candidates.

ProMorioN To SUPERINTENDENT OF THE OFriCER IN THy CoMMERCE
DrepantMENT REDUCED FOR CERTAIN |RREGUIMRITIES.

914. *Mr, B. Das: (a) With reference to the Honourable the Commerce
Member’'s answer to Sardar Mutalik’'s question No. 2250 in the last
September session to the effect that a provisionally permanent Assistant
Secretary in his Department had irregularly authorised the payment of
advances to himself and was in consequence reverted to hig substantive
grade of First Division clerk,“will the Honourable Member please state
whether it is o fact that the officer in question was, at the time of the
award of the punishment, on leave, and whether directly on his return from
leave he was again promoted, practically permanently, to a gazetted post and
-did not work as a clerk in the Department even for a day?

(b) If the answer to the above ig in the affirmative, will the Honourable
Member please state the reasons for mitigating the cffect of the punishment
awarded ?

The Honourable Sir Charles Imnes: (a) and (b). It is not the fact that
the officer in question was promoted to a gazetted posf immediately on
return from leave. A Buperintendent unexpectedly died and the officer in
‘question was subsequently made provisionally pernanent in that grade as
the Head of the Department considered he was the officer in the Depart-
ment most suitable for the Superintendent’s grade. His punishment has
10t been mitigated. The order of reversion did not debar him from opportu-
nities of promotion which might oceur.
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-
DELAY IN THE SUBMISSION OF HIS ACCOUNTS BY THE SECRETARY OF THE
Drck PasseNgEr COMMITTEE.

. 915. *Mr. B. Das: Will the Honourable the Finance Member please
state: |

Whether there was any inordinate delay on the part of the Becretary,
Deck Passenger Committec of 1920-21, in the submission of
the accounts of the Committee, and whether the matter was
brought to-the notice of the Government of India by the Auditor
General? If so, will the Honourable Member please state what
disciplinary action, if any, was taken against the officer concerned >

The Honourable 8ir Oharles Innes: The facts are generally as stated. The
officer's confirmation was stopped, and after further inquiries into other
matters, he was reverted as has already been-explained.

PayMexTs oF CraiMs ror GooDf LosT oR STOLEX oN INplax
Ralnways.

916. *Khan Bahadur W. M. Hussanally: (¢) Will Government please-
state what was the total amount paid to the public as claims for goods lost
or stolen on Indian Railwaye during the Iast three vears separately?

*(b) What is the total annual cost of the Claims Department of Indian
Railways? _

(¢) What is the, annual cost of Indian railway police and chowkidars?

(d) Do Government propose to adopt any special measures with a view
to eliminate or reduce the heavy loss to the tax-payer in respect of payments
on account of such claims? :

Mr. G. @. 8im: (a) to (d). The attention of the Honourable Member is
drawn to paragraphs 89 and 40 of Volume I and to Appendix E of Volume II
of the Report by the Railway Board on Indian Ruilways for 1928-24 and
to 'Siolbtime II of the report for 1922-23 which contains all the information:
available.

Tae Starion MasTER oF SiMra.
917. *Khan Bahadur W. M. Hussanally: (a) Is it a fact that until
recently there was an Indian Station Master at Simla?

(b) That on hie retirement the appointment was hestowed upon a Euro-
pean Guard in preference to other senior Indians and Anglo-Indians?

(c) What were the special reasons for making this appointment?

(@) Is it a fact shat the N. W. Iz, Union protested aguinst this appoint--
ment ?

(e) If so, what was the result of the protest?
Mr. G. G. Sim: (a) Yes.

(b) and (¢). The selection of men for subordinate appointments is left
to Railway Administrations who are in the best position to judge of their
relative merits. (Government are not awave of the reasons for the particular
selection in this case, e
" (dy end (¢). Government have no information.

e T
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Corruerion AND Brackuair, ox INpian Rarnways,

018. *Khan Bahadur W. M. Hussanally: (a) Is it a fact that the N. W.
T. Union recently passed a Resolution to the effect that the Departmental
enquiries into the complaints of bribery and blackmail of the staff against
their superiors should be held jointly by the representatives of the Union
and the Railway Administration? And is it 'a fact that the Agent in reply
to that Resolution expressed his inability to do anything in the matter for
want of suitable evidence in such cases and considered that the asso-
ciation of members of the Union in any such enquiry was not likely to
obtain anv such evidence? :

(b) If this be a fact what steps do Government propose to take to pub
down corruptior and blackmail on Indian Railways?

Mr. @G. G. Sim: () and (b). The Government have no information. If
such a resolution was passed by the Railway Union the Government think
that the Agent was thoroughly justified in rejecting the suggestion. Agents
must be trusted to take all possible measures to put down the practices
referred to if they exist.

EXPENDITURE BY THE INorTH WESTERN Ra1nway oN THE EpucaTion
oF THE CHILDREN OF THEIR EUROPEAN, ANGLO-INDIAN AND
Ixpian EMPLOYEES,

919. *Khan Bahadur W. M. Hussanally: What is the annual expendi-
ture of the N. W. R. on the education of the children (a) of Europesn and
Anglo-Indian employees, (b) of Indian employees including passes granted
to children? What is the cost per head of each class®

Mr. G. @. 8im: The oxpenditure by the North Western Railway on the
education of the children of European and Anglo-Indian employees during
1923-24 was Rs. 1,60,388 and of Indian emiployees Rs. 15,418. The cost
per head of each class is Rs. 132 and Rs. 15 respectively.

The value of the passes granted to'ghildren is not known.

INn1aN StaTioN MasTERS AND GuUarDS oN THE NortH WESTERN
Ratnway,

_ 920. *Khan Bahadur W. M. Hussanally: (a) How many Indian (exclud-
ing statutory Indians) station masters are in charge of first class stations
on the N. W. R. and how many Europcans and Anglo-Indians?

(b) How many Indian (excluding statutory Indians) guards run with
mail and fast passenger trains on the N. W. R. and how many Europeans
and Anglo-Indians?

(¢) What is the reason for the disparity?

. Mr. G. @G. Sim: The Honourable Member is referred to the statistics
given in Chapter V of the Report by the Railway Board on Indian Railways
for 1928-24 showing the numbers by Departments of subordinate staff on
Indian Railways classified- under European, Anglo-Indian, Muslim and non-
Muslims. The Government have no further statistics and do not propose
to call for sta¥/stics in any greater detail.

v e
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CosMrursorY Rerury Tickers ror Has Pinerims.

921. *Khan Bahadur W. M. Hussanally: (a) Since when has the system
of compulsory return tickets for the Hedjaz been introduced by executive
order?
~ (b) How many such tickets have been issued up to date and of what
value?

(¢) How many. of such tickets and of what value have been utilized?

(d) How many and of what value lapsed?

(e) With whom is that money?

- (f) How do Government propose to utilize that money?

Mr. J. W. Bhore: (a) No system of compulsory return tickets has been
introduced in lndia by Gqvernment.

(b), (¢), (d), (e) and (f). Do not ar'ee.

Reparriarion or Has PiLerius,

922. *Khan Bahadur W. M. Hussanally: (¢) How many indigent pil-
grims were expatriated from the Hedjaz during each of the last three Haj
seasons ?

(b) What was the cost of such expatriation during each of the three
years? '
(¢) Who Lore that cost?

Mr. J. W. Bhore: (a), (b) and (¢). The Honourable Member is referred
to the statement laid on the table on the 9th February, 1925, in reply to
Maulvi Mohammad Bhafee's starred question No. 818.

Loax or State Rarnway Orricers To INpiax Raiuway ComPaNIES
AND INDIAN STATE ADMINISTRATIONS.

923, *Mr. E. F. 8ykes: Will the Government kindly state :

(2) (i) How many State Railway officers have been lent to Indian
Railway Companies and Indian State Administrations?

(ii) Whether these officers are surplus to the requircments of State
Railways and if so, why they were appointed?

(b) Are the Government prepared to undertake to restrict recruiting
in future to the requirements of State Railwave and to absorb
the lent officers as early as possible?

Mr., G. G. 8im: (a) (i) The Honourable Member will find the names
of the officers referred to in the Classified List, a copy of which is in the
Library: .

(@) (ii) and (b). The requirements of State Railways necessarily fluctuate
in accordance with the construetion and other special work in progress.
The officers referred to are not ordinarily surplug although it may be pos-
gible temporarily 1o spare them. It is in the interests of (Jovernment thag
they should whenever possible lend officers to Companies whe are managing
State-owned Railways, ¢
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Recrurrmext of OrricErs oF THE Rainway Boanrp,

924, *Mr, E. ¥. Sykes: (a) Will the” Government be pleased to say
how many officers employed in the Railway Board and its Directorates are
drawn from the staffs of Companies and Indian State Administrations?

(b) Whether any officers qualified for these appointments are to be
found among the staffs referred to? . .

(c) 1f the answer to (b) is in the affirmative, are the Government pre-
pared to undertake to recruit a due proportion of the Railway Board and
its Directoratez from such staffs? :

Mr. G. @. 8im: (a) Of the officers employed in the Rallway Board
two are retired officers of Compunies, two are drawn from the staff of Com-
punies and 11 from those of State Railways.

(b) and (c¢). The most suitable officers from the staff of both.Compuny-
worked and State Railways are selected for appointments to the-JRuilway
Board and Government cannot undertake to fix any proportionate fecruit-
ment from any particular source,

RecrurrMeNT oF GoverNMENT INsPEcTORS OF Ralnways,

925. *Mr. E. F. Sykes: Will the Government kindly state :

(a) How many of the present Government Inspectors of Railways
are drawn from the staffs of Indian Railway Companies and
Indian State Administrations?

(b) Are any officers qualified for these appointments to be found
among the staffs referred to? . o
(c) If the answer to (b) is in the affirmative, arc the Govergs
prepared to undertake to make a due proportion of:
appointments by selection from these staffs?

Mr. G. G. Bim: (a) There are 8 Government Inspectors of Rail#ﬁ?s
who are drawn fram the staff of Indian State Railways.

() and (¢). As an important part of the Government Inspectors’ duties
relates to the protechion of Government interests on Company-worked
Jides it is considered necessary that officers holding these posts shall be
drawn from the staff of State Railways. '

gnt

Provision oF A SeaBoArRD FOR BIHAR AND Onrissa,

926. *Mr. B. Das: (a) Is it not a fuct that in the famous despatch of
the Government of India of 25th August, 1911, to the Secretary of State
on the formation of the province of Bihar and Orisss the following grounds
were advaneed for joining Orissa with Bihar?

Para. 20 * * * * ‘“The Qoriyas, like the Biharis, have little in common
with the Bengalis, and we propose to leave Orissa (and the Sambalpur
District) with Bihar and Chota Nagpue, We beljeve that this arrangement
will accord with popular sentiment in Orissa, and will he acelcome to
Bihar as presenting o senboard to that province'’’ * *, * *

(b) Hayo Government taken any steps so far to provide this seaboard
t» B. and O. Proviace?

(¢) Will Government be pleased to state whether the Government of
B. and O. dideapproach the Government of India to provide this seaboard
to that Province? .

032
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(d) Witl Government be pleased to lay on the table all correspondence on
the subject with the Government of B. and O.?

The Honourable Sir Oharles Innes: I propose, Sir, with your permission
{o reply to questions Nos. 926, 928 and 929 together.

The despatch of August, 1911, merely stated s geographical fact, namely.
that one of the boundaries of the new Province would be the sea. This is
the case. The development’of any of the small ports on that seaboard is a
matter for the Local Government, and the Government of India have not
intervened in the matter. There has been no correspondence cither with
the Bengal Nagpur Railway or the Calecutta Port Commissioners in recent
years.

Au regards the survey of Dhamrabh Port, 1 invite the Honourable Mem-
ber’s nttention to the answer which will be given to question No. 927.

Mr,. B. Das: Am I to understand from the statement that the Honour-
able Member has made that seaboard means only the seaboard and no pro-
vision *for a port?

The Honourable Sir Oharles Innes: I believe, Sir, that is the correct
meaning of the word ‘‘ seaboard .

Mr. B. Das;: Then may I know, Sir, whether the Gqvernment of India
of the time wanted to provide the people of Bihar with sea baths on the
Grissa coast and not with ports?

The Honourable Sir Oharles Innes: If the Local Government wants o
rort, it is open to it to make one.

Mr. Gaya Prasad Bingh: Have the Government of India received any
proposals from the Government of Bihar and Orissa with regard to the
provision of a port?

The Honourable Sir Oharles Innes: I think we had some cqrrespondence
about False Point about two vears ago. There, again, the Government of
India suggested that it was a matter for the Local Government to decide.

Mr. Gaya Prasad Singh: Have they overruled the proposal of the Gov-
ernment of Bihar and Orissa. '

The Honourable Sir Charles Innes: I must remind the Honourabls
Member that under the Devolution Rules only the major ports are a central
subjeet and the m'nor ports are a provincial subject

DreveErLopMENT OF DHAVMRAH as THE Ponrr or Biman axp Ogrissa,

927. *Mr. B. Das: (a) Is it a fact that the Government of B. and O.
are anxious to develop Dhamrah on the Orissa Coast as the Port of the
Province?

(b) Were the Government of India approached to send a marine expert
to carry out a surveveof this proposed port at Dhamreh ?

(c)l- Will Gavernment be pleased to state whether it is their intention

to carry out s survey of this port at an enrly date? .

Mr, E. Burdon: (a) to (¢). The Government of Bihar and Orissa asked
the Government of India last April whether the Royal Indian Marine could
earry out & survey of the mouth of the Dhamrah River, as thé Local Govern-

]
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ment wished to ascertain what possibilities there were of developing the har-
bour in that river. The Government of India replied that owing to an already
tull progrmnme the Marine Burvey of India could not undertake the re-
survey of the river beforc the cold weather of 1927-28. They suggested
that the Local Government should endeavour to employ some other agency
for the work. '

Mr. B. Das: In view of the long period that the matter has already
been under the consideration of the Government of India, may I request
the Honourable Member to expedite the matter and send. an expert earlier
1han 1927-28?

Mr. E. Burdon: It is impossible to do so, as all the ships are fully
oceupied in work already promised for other Local Governments.

ProvisiON OF o SEABOARD FOR Binan aNDp Onissa,

$928. *Mr. B. Das: (u) Is it a fact that the B. N. Rallway authorities
and the Caleutta Port T'rust are opposed to any separate seaboard for B. and
0.7

(b) Will Government be pleased to lay on the table all correspondence
with the Agent of the B. N. Railway and the Port Commissioners of Culcutta
cn this subject ?

ProvisioN oF A SeaBoanp For Binar aND Onissa.

1929. *Mr. B. Das: (a) Will Government be pleased to state if they
are going to stand by the spirit of the famous despatch of the Government
-of India of 25th August 1911, to the Secretary of State on the formdgiie
cf the Province of Bihar and Orissa and take early steps to provide a sea-
board to the province of B. and O.?

(b) Do they intend to take steps to send a Government of India marine
expert (preferably not connected with the Calcutta Port Trust) to carry out
the survey of the Dhamrah Port?

Price oF StartoXerY sonD T0 MEMBERS OF THE LEGISLATIVE ASSEMBLY,

930. *Khan Bahadur W. M. Hussanally: (a) Is it a fact that the price
-of paper has fallen since the war? If so, by how much?

(b) Is it n fact that the Governmeé&.}[_have recently raised the price of
stationery sold to Members of the Assembly? If so, by how much?

(¢) What are the reasons for the increase?

The Honourable 8ir Bhupendra Nath Mitra: (¢) Yes. The price of the
ligh quality writing paper supplied to Members of the Legislative Assembly
has fallen since 1918 by nearly twelve per cent,

(b) Yes, I place on the table a schedule showing the alterations made.

(¢) The increased price is due largely to a more correct calculation of
the cost of printing, embossing and packing. It must alsq be remembered
that with effect from the 1st April, 1924, customs duty at fifteen per cent.
15 being paid by, Government on imported paper.

+ For the Answer to this Qhﬁ-estiln—heee below question No. 926.
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Schedule showing the alteraticns muade in the price of Sm!inmr-y sold to the Members
of the Legislative Aasembly.

(Per hundred.)

Re. &, 1ta. a,

Note paper, embossed, emall post, 8 Vo, fly . . . . 1 8tol12
Ditto single sheets . . . . U1l6tol 3

Ditto large post, 8 Vo fly . 114to 2 ¥

Ditto single sheols . . 1 3tol 10

Ditto quarto post, fly . . . . 2 hto4 4

Ditto single shoots | . . . 1 6to2 5

Paper cream wove foolscap . . « 1 2tel O
Envelopes, small post . ‘ . 112to1 13
Do, large post . . . . . . 2 2to2 6
Do, quacto post . . . . . 214t 3 6
Do. manilla 14" x 5" . . no change,
Do. manilia 10" x 43" . . 012tcl 8

Mr. 0. Duraiswami Aiyangar: Will I be right, Sir, if T suggest that the
reason for the increase in the price of stationery is to take back any
surplus in the allowances granted to Members?

The Honourable Sir Bhupendra Nath Mitra: 1 am sorry, Sir, I did not
catch the Honourable Member's question.

Mr. 0. Duraiswami Aiyangar: It is not necessary to answer it.

UNSTARRED QUESTIONS AND ANSWERS.

Locat, ALLowaNces oF PostalL CLERKS IN SiMLa.

129. Mr. Devaki Prasad 8inha: 1. Is it a fact that the scale of pay
sanctioned for the postal elerks at Delhi and Lahore is Rs. 45140 and that

at Simla Rs. 40—180? If so, what is the reason for sanctioning a lower
scale for Simla?

2. Is it a fact that after introduction of the time-scale of pay a local
allownnoe for Simlms. 384 per cent. for the lower grade and 30 per cent.
for the upper grade, has been sanctioned with g minimum of Rs, 25 and a
maximum of Rs. 75 a month?

3. Is it a fact that this local allowance is not sanctioned for the clerks
of the same grades working in the plains like Lahore and Delhi?

4. Is it a fact that at Simla the postal clerks up to Rs. 50 used to be
paid Rs. 20 and postal clerks above Rs. 50 uscd to be paid Rs. 25 and
the Deputy Postmaster Rs. 50 as local allowance prior to the introduction
of the time-scsle of pay?

5. Is it a fact that ofter the introduction of the time-scale of pa.y the
local allowance has been reduced to the uniform rate of Rs. 20?

6. Is it a fact that the clerks in the lower oadre in the Office of the
Director-General of Posts and Telegraphs used to get Rs. 50 as local
¢'lowance prior to the introduction of the time-scale of pay and local allowance
nt the same rate is still paid to them after the introduction of the time-
scale of pay of Rs. 50 to 140?

7. Will the Government please state the reasons for this discriminatiom
against the postal employees at Simla?

8. Are the Government prepared to consider the question of granting

u loca! allowanee to postal clerks at Simla at the rates paid #5 Local Govern-
ment employees? If not, why? .
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The Honourable Sir Bhupendra Nath Mitra: 1. Yes, because the Tostal
Jommittee of 1920 after a consideration of the circumstunces of the differ-
ent places recommended a higher scale for Caleutta, Madras, ILahore,
Delhi, ete,, than for other 1st class head post offices in Indin such as
Simla.

2. and 3. If the inquiries relate to the clerks of the Punjub Government
the facts appear to be us stated.

4, Yes.
5. Yes, ns the result of the review of all local allowinces sanctioned for
postal officials prior to the introduction of the cnhanced rates of pay.

6. Yes.

7. The staff employed in the post offices in Simla are in & station cadre
under the Head Postmuster, Simla, whereas the portion of the Director-
General's office that works at Simla-Delhi is treated as an office attached
to the Government of India Secretariat and that establishment accordingly
gdraws allowances admissible under the Simla Allowances Code.

. 8. No. The existing rate for postal clerks is considered adequate.

GRANT OF A 1.0CAL ALLOWANCE To THE DrPuTY PoSTMASTER, SimLa,

130. Mr. Devaki Prasad SBinha: (a) Is it a fact that the Superintendent
of the Director-(ieneral’s Office, Bimla, pay Rs. 250 to 850, is paid a local
allowance of Rs. 75 per month?

(b) Will the Government please state why the same local allowance is
denied to the Deputy Postmaster of Simla whose pay is Rs. 250 to 8507

The Honourable 8ir Bhupendra Nath Mitra: (a) The Chief Clerk (there
is no Superintendent) of the Director-General's office at Simla-Delhi, pay
Rs. 350—450, draws allowances under the Simla Allowances Code.

(b) The Honoursble Mcember is referred to replies to parts 5 and 7 of
his previous question.

COUNTING OF OFFICIATING SERVICE RENDERED BY Postar axp R. M. S,
OFFIC¢IALS FOR FIXING THEIR INITIAL Pay 18y TaE TiMe-Scark. *

131. Mr. Devaki Prasad Sinha: 1. (a) Will the Government be pleased
to state if the benefit of officinting service rendered by Postal and Railway
Mail Service officinls confirmed before the date of issue of the
(rovernment Resolution on 23rd September 1920 introducing the time-scale
of pay was allowed for fixing the initial pay in the time-scule and whether
%he same concession was also granted to the officials confirmed after the
introduction of the Fundamental Rules on 1st January 19227

(b) Whether the same concession has been denied to officials confirmed
Lstween 23rd September 1920 and 1st January 1922? If so what is the
rcason for th's discrimination?

2, (a) Will the Government be pleased to state whether the benefit
of the officiating service was in the first instance conceded with effect
trom 1st March 1921 and many officials whose cases were promptly settled
bencfited by this concession as regards arrcar pay ?

() Whether officinls whose cases were settled later on were allowed the
benefit of the past service only with effect from 1st April 1924? If so, will
*he Governent be pleased to stato the reasons for this differential treat-

ment ?
.
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3. Are the Government aware that recoveries had been made from officials
vhose claims to increasel pay were subsequently admitted and the re-
coveries 8o made have not been refunded? Will the Government be pleased
(0 state why the refund of amounts so recovered has been refused?

4. (a) Are the Government aware that records are not in all cases avail-
able relating to officiating services and that such officiating services can be
verified by collateral evidence?

(b) Do the Government propose to admit such collateral evidence in
support of officiating services im respect of which the records are not
available?

Sir Geoftrey Clarke: The Honourable Member's attention is invited to
the reply given by Mr. H. A. Sams on the 28rd September 1924 to Mr.
Kamini Kumar Chanda’s starred question No. 2357.

Aprprals oF Postan axp R, M. S, Emrrovees.

182. Mr. Devaki Prasad Sinha: (a) Has the attention of Government
been drawn to the article ynder the heading *‘ Individual cases '’ published
1n the General Letter for July, 1924, issued by the All-India (includin,
Burma) Postal and R. M. 8. Union? ‘

(b) 1s it a fact that the clerks of the office of the Director-General of
Posts and Telegraphs dealing with appeal cases of Postal and R. M. 8.
cmployees instead of confining themselves to making s correot précis record
their own views as to whether the appeals should be rejected or not?

(c) Is it a fact that when appeals are made to the Government of India
the same clerks again make notes and record their remarks as 1o whether
the appeals should be rejected or not and the files, with the remarks thus
made by the clerks, go in original for orders to the Honourable Member in
charge?

(d) Is it & fact that when coses are prepared by the Superintendent,
Inspector or Postmaster statements of witnesscs are often reeorded in the
absence of the accused, witnesses are sometimes privately called and inter-
viewed before their statements are recorded openly, and the nccused are not
wlowed to have access to statements and documents used against them?

(e) Do the Government propose to consider the desirability of improving
the system of preparing cases against Postal”and Railway Mail Service
appeals and disposing of appeals in the lines suggested in the article?

The Honourable Bir Bhupendra Nath Mitra: (a) Yes.

~ (") A préeis is made by the Djrector-General's office but the decision
is given personally by the Director-General after a careful consideration®
of the facts of the case and the evidence on record.

(¢) On receipt of appeals to Government the case is again examined by
the Director-General and a note is submitted by him to Honourable Mem-
ber in charge.

d) Statements of witnesses are not always recorded in the presence
of the accused but the rules require that when an official is charged with
an offence a charge sheet must be furnished to him specifying fully and
clearly the offence he is charged with and briefly the evidence in support
.of it. He is then given full opportunity to make his defence before his
‘case i8 decided.

(#) Government do not consider that any change in the systemeis neces-
sary. \'



. DEMAND_S FOR GRANTS.
SUGGESTED FORM OF AMENDMENTS.

Sir Oampbell Rhodes (Bengal: KEuropean): Sir, beforé the House pr-
ceeds with the consideration of the demands for supplementary grants,
muy I draw the attention of yourself, Sir, and of the House to the form
in which tho amendments have been moved. This form is one which has
been hallowed by precedent in previous years, but the question is of some
iinportance as we shull shortly be discussing the Budget, 1 suggest, Bir,
that it would be a great convenience to private Members on this side of
the House, and perhups also to the Government, if we could be given by
the Movers of thesc amendments a little more information as to the
psrticular points that are to be raised in the discussion. Yor instance, the
first motion under Demand No. 1 might have read: ‘' That the demand
undcr the head ‘Customns’ be reduced by Rs. 100 in order to draw atten-
tion to . . . . " and then would follow the exact subject which the
Honourable Member wished to raise. I know we can only ask the courtesy
of private Members to put their amendments in such a form. But, 1 sub-
mit that it would be greatly to our advantage if we could come prepared
to contribute some useful addition to the debate which, in the present forin,
we are unable to do.

Mr. President: As the Honourable Member himself has suggested, the
form in which these motions for reduction appear on the paper is correct
.and therefore I do not take it that he wishes to find any fault with them.
But. a8 & matter of courtesy to other Members and' especially to enable themn
to know beforehand the subjects that will be raised on each motion for
reduction, I think his suggestion might well be considered by those Mem-
bers who put motions for reduction on the paper. »

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): 8ir, 1 may mention that when I give notice of such a motion
at the time when the Budget is under discussion I often intimatg to the
Member in charge the points I propose to raisc. It is but fair as #‘matter
«of courtesy only and not us a matter of right that we should intimate the
points that we propose to raise, but it cannot be made a hard and fast
rule. I want to give you, Sir, thig warning because advantage should not
be taken of this and it should not be made a precedent later on. Often
times we have to rush through our amendment notices on account of the
shortness of notice which we get of the Budget grants and which we have
to do even bcefore studying the matter fully. Therefore, points may arise
when we study the Budget fully which we may have to raise on the
motions. Bo long as that is safeguarded, Sir, 1 join my Honourable friend
Sir Campbell Rhodes in suggesting that, as a matter of courtesy, this
may be done.

. The Honourable Sir Alexander Muddiman (Home Member): Sir, on
behalf of the Government Benches I should like to say how greatly we
should appreciate some arrangement of the nature suggested by my Honour-
@ble friend. Sir Campbell Rhodes and supported by the Diwan Bahadur.
It is extremely difficult to gather from the amendments which appear on
the’ paper what is the particular point which is desired to be raised. I
entircly agree that this procedure should not be made a hard and fast rule,
but I suggest that it is & matter that might be very well developed as &
Precedent of thg House subject to the reservation indicated by my Honour-
able friend Mr. Rangachariar,

[ ]
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Diwan Bahadur M. Ramachandra Rao (Godavari sum Kistna: Nou.
Muhasmmadan Rural): *I should like to say, Sir, that if it is proposed
to state the exact purpose of the motion, it would be very inconvenient to
do so. I shnll,_however, have no objection to the proposal that we should
exchange our views and inform each other as to what we are going to do.
That would be the right line to adopt. But it we are confined by the appro-
priate words in the motion itself, I consider that it would be very undesir-
able to adopt such a procedure. 1t seems to me that sometimes notice of
motions such as those to which reference has been made is given to clicit
information, sometimes it is given to make a suggestion and sometimes it
in given for actually conveying a censure on the action of the Government.
These motions are intended, Sir, for various purposes and it may be a com-
bination of one or the other or all. Therefore, while I appreciate the exact
propcsals which have been made, T’ should think that the proper course:
to adopt is to do it unofficially and by private correspondence rather than
by a motion which would limit the operation of this rule in practice. I
suggest, therefore, for the consideration of the House that there should be no
deviation so far as the rules go from the existing practice.

Mr. K. Ahmed (Rujshahi Division: Muhammadan Rural): May I Sir..
in the first place, ask what is the practice followed in the House of Com-
mons with regard to this matter. Secondly, if the form in which the
Honourable Members have given notice of their amendments for reduction
does not infringe the rules, I should like that the House should be placed
in a position to follow the lines of argument raised by myv Honourable
friends from Bengal and Madras as well as the Honourable the Home
Member who has made certnin observations.

Sardar V. N. Mutalik (Gujarat and Deccan Sardars and Inamdars:
12N Land-holders): Tn this connection ] may mention that ‘t

%% would be very inconvenient for the House to follow the
procedure which /s suggested, namely, to mention all the points
we want to raise, because thst would restrict the debate to
thos: points of the Members who move some motion for reduc-
tion  Perhaps one Member may have only some suggestions to
make, but other Members may have other suggestions to make under the
same head.

Mr. President: If the Honourable Member were to put down a motion
that the demand under the head ‘' Customs ™ be reduced by
Rs. 100 in respect of a  particular item the debate would .be
restricted 1o that - particular item., I have already pointed out
that the form in which the rhotions appear is correct, bhut I
entircly agree with Sir Campbell Rhodes and the Deputy Pre-
aident, that the suggestion thrown out bv them is one which, if car-
ried out, would be of verv great assistance to the House. Tt is not ncces-
sary that it should actualy appear on the paper. but if the Honourable
Member who proposed to move a reduction would inform the Member of
Government of the points he proposed to raise, undoubtedly it would he
to his own convenience and to the convenience of the Member for Govern--
ment.

_ Sardar V., N, Mutalik: My suggestion is that the liberty of other Mem-
bers should not be restricted by this suggestion. .

* Not corrected by thg Honourable Member,
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Sir Hari Singh Gour (Central Provinces Hindi Dividions: Non-Muham-
madan): The suggestion you have made, Sir, is somewhat inconsistent with
the suggestion made by Sir Campbell Rhodes. What Sir Campbell Rhodes
intimated was that if anything was on the agenda paper, it would be an
intimation to other Members to follow the debate and take part in the
discussion whereas your suggestion that the Mover of the motion should
send an intimation to the Member of Government in charge of the Depart-
n;ent would not carry out the purpese for which Sir Campbell Rhodes.
pleads.

Mr. President: I do not think we can carry on the debate much further;
we can bring it more to a point by reference to Demand No. 15. Supposing’
v'hen we come to the Budget for next year, an Honourable Mamber puts
down a reduction under ‘‘ General Administration ", without giving.any
further indication, it is obvious that he is not giving as much informatron as.
he ought to give. A motion under the head ‘‘General Administration’’ must
ke presumed to indicate his intention to raise debate on the general policy
of Government. If he thereupon gets up and proceeds to discuss some
particilar point of detafl, I think not only the Government, but the House:
and the Chair would have some grievance against him.

DEMANDS FOR SUPPLEMENTARY GRANTS.
(‘".‘ﬂl‘l“so

Mr. President: T'he House will now prpceed to consider the demands for:
supplementary grants, .

« The question is:

** That & supplementary sum not exceeding Rs. 53,000 be granted to the ‘Governor-
General in Council to defrngw{ th: charges which will come in course of payment during:
the year ending the 31st March 1925, iu respect of ‘ Customs'.” Ty

The Honourable Sir Basil Blackett (Finance Member): Sir, I'do
there is very much 'n thig estimate that I need to explain to the House.
The circumstances in which these extra sums are required are get out in the-
volumes of the Standing Finance Committee's meetings. I shall, of course,
Le glad to give any explanations that may be asked. I rise, however, at.
the moment in order that I may, with vour leave, 8'r, make a short state-
ment about the supplementary estimates as a whole. We have before us
a schedule of supplementary demands asking for an additional grant amount-
ing tc Rs. 1,40,54,000 for Revenug and a small sum of Rs. 15,000 for Capital.
I would like to resssure the House at once in regard to the.cffect of that upon
cur expenditure. The biggest items concerned are ** Opium ™ and

‘Refunds™.  In both these cases the effect is rather to reduce our revenue:
than to increase our expenditure. T may, however, say that there is no-
reason to fear that the result of the voting of these additionnl individual
grants required here will be to cause any large excess on our total
provision for the year owing to savings in other directinns, which, under
our new procedure, we do not bring before the Honuse because it is not
directly connected with the question of appropriation. The majority of
the other grants are either very small ones, or are questions simply of
transfer from one head to another, or from the head of non-voted to the
head of whted expenditure, and do not in reality involve any addition at
8ll to our expenditure, - " ) )
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Kumar Ganganand Sinha (Blagalpur, Purneah and the BSanthal
Parganas: Non-Muhammadan): Sir, 1 have read the note printed gn the
book whth details the demands and also the procuedmg», of the Fipance
Committee? but I regret that I have not become in uny way wiser. We
do not know the additional income that has accrued to the Government
since the employment of the additional staff at the jetties. We are vqually
ignorant of the cases of smuggling which came to the notice of Government
and resulted in the keeping of the additional staff at the Garden Reach
jetties. Nor are we informed of the charges for the Inspectors. at the
Jctties, and the revenues obtained during previous vears and the ‘current
financial vear up till the time when actual uphttmg up has taken place
evidently showing the amount of increased charges. We are also in the
dark as to the charge of the Inspectors of the different jetties in -India,
their establishment expenditure and contr’butions to the Government
rcvenue and we are unable consequently to compare the figures. This
ivformation ought to have been contained in the Report of the Standing
tinance Committee, and without th's information T beg to Bub%it is
very difficult to grasp the real situation and judge matters by themelves.
My object in moving this motion is to get the information from the
Honourable Member .in charge so that the Members on this side of the
House may be in possession of morc facts about the grants.

S‘r, I beg to move the wmotion ¢hat the demand under the Head
‘" Customs '’ be reduced by Rs. 100.

. The Honourable Sir Basil Blackett: Sir, I am afraid that if any attempt
were made in respect of each item which appears in our supplementary
«emands to give anything approaching the information that is asked fpr
ty the Honourable Member who has just spoken, we should have to
£egin by coming to this House with a demand for a supplementary grant
for at least a-crore for additional staff and additional printing. 1 am sure
vhie House will reakse that the sort of information just asked for in justifi-
cation of an item that umounts to Rs, 2,550 is a little unreasonnble. I
~always do my best to give full information to the House, and in the
‘Standing Finance Committee every endeavour is made to answer questions
that are relevant to the matter in hand. One of the questions asked by
the Honourable Member who has just spoken is, what is the addit'onal
revenue obtained by appuinting an additional ‘staff at the new jetties. I
would point out to him that the proposals will be given effect t» only from
I.*‘ebruary 1st, 1925. So it is a little soon to talk about ﬁ;.,urvq of additional
revenue in that case. 1 regret that the Honourable Member is dissatisfied
with the information before him. What he asks for is of such a detailed
.character that I hope the House will support me in saying that it is not
the sort of information that I can reasonably be expected to carry in my
thead without notice.

The ‘motion wag negatived.

Mr, President: The question is:

* That a supplementary sum not exceeding Rs. 53,000 be granted to the Governor
“(teneral in Council to defray the charges which will come in course of payment during
the year ppding the 31st March 1925, in respect of ‘' Customs’.” -

The motion was adopted. .
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Op1vMm,
Mr, President: The question ig%

** That a supplementary sum not exceeding Rs. 31,33,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the vear ending the 31lst March 1825, in respect of ‘' Opium '.”

Mr. M. K. Acharya (South Arcot cum Chjngleput: Non-Muhammadan
Rural): S8ir, since sending notice of my amendments regarding theso
aemands for supplementary grants my attent'on has been drawn to one
or two facts. With your permission, Sir, T wish to make a short state-
ment with regard to these. The first is that these demands for supple-
meniary grants refer to the Budget of last year, the Budget discussed
last March, with regard to which the Swarajys Party, to which I have the
honour to belong, assumed on good grounds an attitude of strict aloofness
regarding the various details of the Budget. Now these supplementury
aemands being in connection with the same Budget it is desirable that
we continune to throw the whole responsibility on the official Benches and
dc nogtake tor either constructive or destructive criticism of any kind.
In viéw therefore of this fact, 1 beg your permission to withdraw this
amendment* as well as other amendments on to.day’s agenda standing
in my name,

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna: Non-
Muhammadan Rural): $8'r, 1 beg to move that the demand under the
head *‘ Opium "’ be reduced by Rs. 100.

The object of my motion is to elicit certajn information from the
ITonourable the Finance Member and also to make one or two suggestions.
in regard to the financing of the operations of the Opium Department.
8ir, Honourable Members will note, if they turn to the detailed estimates
of the demands for grants for the current year, that a provigion of
Tis. 1,80,80,000 has been made for the cultivation of opium in the ¥/nited
Provinces and also for payments for special cultivation in Malwa., The
amount is Rs. 1,89,80,000. By the present motion my Honourable friend
wighes to add another sum of 29 lakhs to this amount, and the object of
this supplementary grant is stated to be that the cultivators have culti-
vated more pompy (Diwan Bahadur T. Rangachariar: ‘‘No, the yield
was more.”’) The yield was much more than was expceted and the pay-
ments to these cultivators have to be exceeded by a sum of 29 lakhs, The
vear before this theré was also a similar request by the Government for
& sum of 77 lakhs, for which a supplementarv demand was brought forward'
in this Assembly in July 1923. [ am mentioning these facts for the pur-
pose of showing that the avnilable balances in the hands of Government:
%re very much disturbed by these operations of the department with refer-
cnee to which'no exact foreccast ean be made. As I said, in the previous:
vear a supplementary demand for 77 lakhs was made and this vear the:
Government have come forward with a demand for nearly 80 lakhs,
Honourable Members will therefore see that the available balances will
be reduced by these amounts. It may be that in a subsequent year these
amounts may he recouped by the sale of the opium; but that is not my
point. The point is that the current revenues are being disturbed and
diverted in this manner, and the first question I should like to raise im

* That the demand under the head ' Opium ’ be reduced by Rs. 5 lakhs,
t+ Not corrected by ‘t‘he Honourable Member.
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this matter is whether the financing of the operations of the Opium Depart-
1aent should be necessarily from the current revenues of the year or
whether the Honourable Member will devise another system of finance for
this Department. We have already, Sir, some proposals which are now
veing carried out with reference to commercialising some of the departinents
of Government, and I would ask the Honourable Member seriously to
consider whether, while the DIrovinces are starving for education, for
medical relief, for health,—whether the (GGovernment of India still consider
that they should stick to this antiquated system of financing the Opium
Department from the revenues of the year. I suggest to the Honourable
Member the desirability of taking this department also out of the category
of departments which should necessarily be financed from the revenues
of the current year,

Mr. President: He cannot do that on a supplementary estimate; the
Honourable Member ocan only do that on the Budget.

Diwan Bahadur M. Ramachandra Rao: I submit, Sir} that ¢3 far as
this matter is concerned, this is relevant because my Honourable friend
has come forward to ask for 29 lakhs, and I suggest to him in this con-
nection whether this could not be avoided if he were to adopt another
system of financing the Opium Department, "

Mr. President: As 1 have already pointed out to the Honourable
Member, he cimnot devise another system in the six weeks left to the
current vear and therefore on practical grounds as well as on grounds of
ordct the Honourable Member ought to reserve his remarks till we come
to the Budget itself. What is required here is a grant to supplement wm
estimate which the Honourable Member himself acknowledges could not
have been accurately made a year ago.

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): I should like to know what the Honourable Member proposes
to do with this extra opium which comes into h's hand in this way.

Dr. 8. K. Datta (Nominated: Indian Christians): 8ir, I have no
inteution of entering into the poliey of the Government of Indim at this
tme with regard to Opium but I do wish to raise the question of this
matter of supplementary estimates. I see the Government of India are
asking for something like 35 lakhs of rupees. 20 lakhs is the actual
figure given but under Savings there is amother sumn added and I think
the totul amount for financing the cultivator is something like 85 lakhs
out of an original budget of 118 lakhs. In other words, there has been
u gross miscaleulution ot the beginning of the year—118 lakhs for the
cultivators of the United Provinces. In the vear 1022-28 the total
amsunt for financing the cultivators was 70 lakhs. Might 1 ask why
there has been this enormous incresse?

In the second place, the demand conveys to us no information on
this matter of the actual amount of opium involved. We waould ITke
to Luow how many more chosts of opium have been sctually produced.
In the thrd place, 1 nsk the question and it is this—What is the
Government going to do with this opium? Is it to be carried over to
the stocks of next vear, and will there be a corresponding reduct'on in
the cultivation as a result of these large stocks which are carried over?
May 1 also ask, Sir, whether this owerproduction does not in any way

8
. .
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involve an increase in smuggling or illicit traffic in opium within
India itself? I would like assurances on all these points before I vote
on thkis supplementary grant. The Government in their supplementary
demands for grants on page 2 say: '

‘“ The Government of India are taking all possible steps to curtail the cultivation
of opium hoth in the United Provinces and in Malwa;"
and in the same breath this year they ask for very substantial grants
to supplement their original estimates, )

Mr. K. Ahmed (Rajshahi ‘Division: Muhsmmadan Rural): Sir, 1 rise
to oppose what has been said by the Honouruble Members from Madras
and  Caleuttn just now. Their objections are extraordinery. My friend
from Culcutta said what will Government do with regard to the surplus
quuntity that has been produced of opium. Instead of giving a v
big certificate, n diploma and prizes to the cultivators for the labour
they have given and for the fertility of their land which has resulted
in this big productlon, they w'sh to move a reduction.

A< to forecasting accurately, may I ask my Honourable friend from
Calcutta, who is a medicnl officer and has some experience of these
matters, if he could give us & Vorecast about the disease of plague or
fever in the town of Calcutta or what will be the number of patients in
any year and the number of phials of quinine consumed. How much
surpius will _be necessary, it is not for the Government to say. It is
not for the Department-to say what will be the consumption for next year.
It may be that there will be more opium eaters. Well, I suppose, Sir,
that the Government expenditure is a little mor¢ than what it is bound
to -be owing to the surplus stocks, I hope that the Member from Madras
will w’'thdraw his motion.

Mr. 0. Duraiswami Alyangar (Madras ceded districts and Chittoor:
Non-Muhammadan Rural): Sir, I also gave notice of a somewhat similar
amendment, but I do not propose to move it. However, I wish the
Honourable Sir Basil Blackett will be able to give us a clear idea as to
what he means- by saying that the Government are taking all possible
steps to ocurtail the cultivation of opium both in the United Provinces
and in Malwa. I would like him in doing so to give us an as#irsmce,
if h: can possibly do it, that the curtailment will proceed to such an
extent that the cultivation will not be more than what is necessary - for
use for medicinal and scientific purposes. I wish wlso, Sir, that the
Honcurable Member would make some statement as {o what steps the
Government of India mean to take with reference to the convention
that has been recently come to at the Conference.

»#  Mr, President: The convention is no# in order here,

The Honourable Sir Basil Blackett: Sir, when I heard Mr. Kabeer-
ud-din Ahmed speak, I was tempted to remark—o si sic omnes—would that
there were more jolly fellows like him. But meanwhile, I must try to
reply to the very pertinent questions that have been put to me. I think
they were really all included in those put by Mr. Ramachandra Rao. It
is perfectly true that both last year and this we have had to come to this-
House for very large increases in the grant we require to meet what 1 may
-call the working expenses of the Opium Department. The amount last
year was over Rs. 70 lakhs; this year it is some Rs. 30 lakhs; at any rate
we have mgde a rather better estimate this year; but it is undoubtedly u
case where thh difficulties of making a correct estimate are most extra-
cordinary. The difference between # good year and a bad year for the

L ]
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production of opium might be something between 10 and 100. It is quite
impossible at the time when the Budget is introduced to say what sort of
season the next season is going to be. We have worked on averages; and.
averages in a case like this, although in the end they may work out as.
averages, are very misleading for the purpose of any one year's estimate.

The second point is, why when we had this excess last year did we not
take steps to restriot the production of opium this year? The answer to-
that is that immediately we discovered the excess last year we set to work
to take the necessary steps but due notice had to be given to the culti-
vators and it was impossible without very severe hardship to the culti-
vators to give them that notice as late as the summer of 1928, if we had
to affect the crop of the following year. A certain amount of time had to
be given them and in addition it is a matter in some cases actually of
contranct. But us a result of the experience of the sugnmer of 1923, rein-
forced by last year's ewperience, the Government have taken the following
steps. They have reduced the price paid to the cultivator for h's crop.
I have not got the exact figure in my mind, but it is quite a considerable.
reductjon. The second step that has been taken is a considerable curtail-
ment of the area permitted to be cultivated. It is quite possible that,
if we have a poor season for the production of opium thig year or the next,
the change may be so much in the other direction that the-greater part,
if not the whole, of the additional stocks accumulated as & result of these:
two good years will be completely used up. But we have for some time
been troubled by the increase in our stocks and it is most undesirable that.
we should have a large part of our cash balances locked up in any kind
of unnecessary stocks: whether thev are military stores or whether it is,
opium, it is equally objectionable. The difficulty of the carry over from
vear to year with a crop so uncertain as opium will be obvious to this
House; and if I may trespass a moment, Sir, on the subject of commercial
accounting, I can assure this House that we have taken up and are engaged
in considering the possibility of the introduction of & system of commercial
accounting into the Opium Department. There is one objection to doing’
so andgthat is there are considerable uncertainties at present in regard to
the whole of our opium revenue; and we do not want to enter upon a large-
reform of a system, which always is troublesome to introduce, unless it
is likely to be useful for a reasonable length of time. But I do not think
that Diwan Bahadur Ramachandra Rao is correct in thinking that in the
end this would make any particular difference to the amou_nt that we-
should have available for the provinces; because it would simply be a
question of introducing a commqw_isl accounting system and not, I think,
of carrying large stocks of opiummpn borrowed monoy. But even so, that
would only make a difference of course for one year.

j rds the stocks, I am afraid I have not got the exact figure at
whi‘:hs or:gastocks at present stand. I do not t!)ink,thera in any justification:
for the suggestion that the increase in the size of our stocks in any way
increases the risks of smuggling. But that some smuggling goes on, I
think more from the Malwa States t.l_mn from _tlu_e United Provinces, is
undeniable. We think that it is within very limited bounds and it is
almost entirely smuggling within India ; it is not a question of export;.
but the size of our stocks has no oonn.ect-lon with that question, Updm:bt.-
edly the size of the crop in any psrtt::ulnr year has some cdnnection; be-
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cause on the usual law of averages the larger the amount of opium avail-
able for smuggling the larger the amount of smuggling; in a poor erop
year no doubt smuggling takes place to a lesser extent. .

I have been asked by several Members as to what we do with the extra
opium. We keep it in stock and it is used in following years. If, as has
happened more than once, we have a bad crop year, the reduction in
our stocks will be very considerable; and I am inclined to think that the
reduction which we have made in the price which we pay to the cultivator
togother with the restriction of area will in any case tend to reduce our
stocks even in a good year, because we have very considerably curtailed
them. Of course you cannot do this gort of thing without a certain amount
of hardship; and particularly in connection with the Malwa Btates some
rather delicate negotiations are neocessary. But the complaint against
the Iinance Member in this matter, as 1 was hearing it in another connection
the other day, is that he has been too hard-hearted in considering the inte-
rests of the cultivators.

In view of the explanation which I have given, I trust the House will
now be able to pass this demand: 1t is one which is really outside our
control ; and although it is perfectly right that this House should be called
upon to vote the amount required in accordance with any theory of appro-
priation, it is obvious that when you come to the working expenses and
payments to cultivators in a particular department like this, neither the
House nor the Finance Member can exercise that strict control which they
exercise over, shall we say, the salaries in an accounts office.

Diwan Bahadur M. Ramachandra Rao: *Sir, in view of the statement
made by my Honourahle friend, Sir I3asil Blackett, I do not wish to press
this motion. On the whole I should think that there are many ques-
tions of policy which will he raised at the time of the Budget debate and
I trust that this matter which we have raised will receive his considered
attention and that he will be able to inake some announcement when
the matter is discussed nt the time of the Budget.

I beg leave to withdraw my motion.
The motion was, by leave of the Assembly, withdrawn.

Mr. President: The question is:

*“ That a supplementary sum not exceeding Rs. 31,33,000 be granted to the Governor

General in Council to defray the charges which will come in course of payment during

the year ending the 31st March 1925, in respect of ' Opium '.

The motion was adopted.
. Bramps.

Mr. President: The question is:

“ That » supplementary sum not exceeding Ra. 2,75.000_he granted to the Governor
General in Council to defray the charges which will come in course of payment duving
the year ending the "31st March 1825, in respect of ‘Stamps (including expenditure
in England) '."*

L]

Kumar Ganganand S8inha: Sir, I beg to move that the demand under
the head ‘Stamps’ (page 8) be reduced by Rs. 100.

* Not corrected by thg Honourable Member.
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In this connection, 8ir, I would invite the attention of the House to
my gtafred question No. 874 asked on the 28th January last. My question
was :

“ Are not the Government aware of the fact that Devanagari is more extensively
used and read in Northern India than any other script! Will Government be pleased
to state why it does not find Plsce in the Stamp Papers published and sold by and
for the Government? . . . ’

Mr. President: Am I tn understand that the Honourable Member is rais-
ing the question of the language in which the inscription on stamps is
printed ?

Kumar Ganganand Sinha: Yes, Sir.
President: Then it is not in order.

Kumar Ganganand Sinha: Will it be in order if I raise the point during
the Budget discussion, BSir?

Mr. President: I should think so.
The question is:

‘“ That a supplementary sum not exceeding Rs. 2,75,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
]t;he lie:ir) ending the 31st March 19825, in respect of ‘ Stamps (including expenditure in

ng n "l)

The motion was a.dopted

Foresrs.

Mr, President: The question is:

‘ That a supplementary sum not exceeding Rs. 48,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during

the year ending the 31st-March 1925, in respect of ‘ Forests'.

The motion was adopted.

TrE INDIAN P0oSTS AND TELEGRAPH DEPARTMENT.

Mr. President: The question is:

** That a supplementary sum not exceeding Rs. 10,63,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st March 1825, in respect of ‘Indian Posts and Telegraph

Department including working expenses ’.

The motion was adopted.

THE INDO-EUROPEAN TELEGRAPHE DEPARTMENT.

Mr. President: The question is: .

“ That a supplementary sum not exceeding® Rs. 89,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst March 1925, in respect of ‘Indo-European Telegraph Dep-
artment (including working expenses) ’.’’

The motion was adopted. ¢
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y GENERAL ADMINISTRATION.

Mr. President: The question is:
“ That & supplementary sum not exceeding Rs. 85,000 be granted to the Governor
General in Council to defray the charges which will come in course of pnyn}e.?t during

year ending the 31st March 1825, in respect of ‘ General Administration ’.
The motion was adopted.

Porice.

Mr. President: The question is:

*“ Thet a supplementary sum not exceeding Rs. 1,63,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st March 1825, in respect of ‘ Police’.”

The motion was adopted.
SurvEY OF INDIA.

Mr. President: The question is:

“ That a supplementary sum not exceeding Rs. 1,10,000 be granted to the Governor
General in Council to defray the charges which will come in conrse of payment during
the year ending the 31st March 1825, in respect of ‘' Survey of India'."

The motion was adopted.

METEOROLOGY.

Mr. President: The question is:

* That a supplementary sum not exceeding Rs. 3,000 be granted to the Governor
General in Council to defray the charges which will come in course of paymert during
the year ending the 3lst March 1825, in respect of ‘ Meteorology '." Mg

The motion was adopted.

Mines.

Mr. President: The question is:
‘“ That a supplementary sum not exceeding Rs. 12,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during

the year ending the 31st March 1825, in respect of * Mines'."
The motion was adopted.

OTHER SCIENTIFIC DEPARTMENTS.

Mr. President: The question is:

““ That a supplementary sam not exceeding Rs. 63,000 be granted to the G
General in Council to defray the charges which will come in ogrse of pa}ﬂ:ento;::?:;
the year ending the 31st March 1925, in respect of ‘ Other Scientific Departments *."’

ST

The motion was adopted.

Ebpucarion.

Mr. President: The question is: .

“ That a_sypplementary sum not exceeding Rs. 1,13,000 be an;,ea to t 3
General in Councll to defray the charges which will come in cagurrse of ];)ay.?neen(:o:;:?t?;
the year ending the 31st March 1925, in wespect of * Education '."

D2
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8ir Harl Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): 8ir, I beg to move that the demand under the head ‘‘Education’’
be reduced by Re. 1. ' :

I do not know, Sir, if this motion is carried who will pay that rupee,
whether the Honourable the Finance Member who says he is prepared to
do it or the Honourable Member in charge of Education or whether they
will divide it half and half. Not being in the arcana of the Government
of India, I directed my attack against the Honourable Member in charge
of Education, and my complaint against him is this, that while I welcome
and welcome with all my heart the additional grant proposed to the. two
Universities of Calcutta and Benares, what are the Government of India
going to do for their home University? . . . .

Mr. J. W. Bhore (Secretary, Department of Education, Health and
Lands): On a point of order, Sir. I should like your ruling as to whether
the Honourable Member is in order in raising a question in regard to the
Delhi University on Demand No. 29. Delhi University is provided for
under an entirely different demand, Demand No. 52.

Mr. President: Is the Honourable Member referring to the original
demand?

Mr. J. W. Bhore: Yes, Sir.
Mr. President: Then he is not in order.
The question is:

‘ That a supplementary sum not exceeding Rs. 1,13,000 be granted to the Govermer
General in Council to_defray the charges which will come in course of payment during
the year ending the 31st March 1825, in respect of ‘ Education '.”

The motion was adopted.

Pusric HeALTH.
Mr. President: The question is:

“ That a supplementary sum not exceeding Rs. 6,29,000 be granted to the Govermor:
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst March 1925, in respect of ‘ Public Health '.’

The motion was adopted.

EMIGRATION—EXTHRNAL.
Mr. President: The question is:

** That a supplementary sum not exceeding Rs. 18,000 be granted to the Governor
General in Council to_defray the charges which will come in course of payment during
the year ending the 31st March 1925, in respect of ‘ Emigration—External *.*

The motion was adopted.

SUPERANNUATION ALLOWANCES AND PENSIONS. .
Mr. President: The question is:

‘ That s supplementary sum not exceeding Rs. 4,00,000 be granted to the (Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st March 1925, in res

) pect of ‘ Buperannuation allowances and
pensions *.”" *

The motion was adopted. ¢
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REerFunDps,
Mr. President: The question is:

** That a supplementary sum not exceeding Rs. 85,07,000 be granted to the Governor
“General in Council to defrﬂ the charges which will come in course of payment during
the year ending the 3lst March 1025, in respect of * Refunds’.”

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna: Non-
Muhammadan Rural): *Sir, I beg to move that this demand be reduccd
by Rs. 100.

It Honourable Members will turn to page 17 of the ‘‘ Supplementary
Demands for Grants,’’ they will see that under the head ‘* Miscellaneous
Departments '’ a provision of Rs. 9,500 has been made for refund of rent
for space in the British Empire Exhibition. 1 have no objection to this
refund, but I have made this motion with a view to elicit certain informa-
tion in regard to the British Empire Exhibition, and I hope the Honour-
able Member in charge will be able to give it to .us.

The first point that I should like to raise is whether the Government of
India have come to any decision in regurd to taking part in the British
Empire Exhibition during the next year. The question was raised in this
House more than once, and it was suggested that India should not take
psrt in the Exhibition. On the other hand, certain Honourable Members
-of this House have suggested that it would be to the great advantage of
India that she should take part in this Exhibition. -In answer to one or
two supplementary questions, the Honourable Sir Charles Innes informed
the House that the Government of India are considering the question
whether they should continue to participate in this Exhibition.. The ques-
tion I wish ‘to ask is whether they will afford this House an opportunity
for discussing the desirability or otherwise of India participating~in this
Exhibition during the next year.

The second point is that I should like to know whether the actounts
of this Exhibition have been closed, and what has become of the Com-
missioner of this Exhibition? Whether he is still in London or whether he
is still engaged in the work of this Exhibition?

Mr. President: I am afraid I cannot allow the Honourable Member to
open the whole field of the Exhibition on the question of ‘' Refunds.”” I
will allow the Finance Member, if he likes, to answer the first question.

The-Honourable Sir Basil Bikikett: Sir, I understand the first question
that has been asked is with reg#f to the intentions of the Government of
India as regards the representation of India as a Government at the Ixhi-
bition during the present calendar year. I regret, Sir, that I am not the
Honourable Member—or rather I am glad to say I am not the Honourable
Member in charge of the vote for the British Empire Exhibition. I would
however, Sir, ask your ruling whether even that question is in order because
this is not a vote for the expenditure on the British Empire Exhibition,
which would have appeared under another vote. It is a vote for the refund
of & sum of money due by the Governmentfénd therefore it is under the
head of ‘“ Refunds "’ that it comes. But the aotual purpose of this vote
s to make a payment which was obviously an equitable payment to the

. N?t corrected by tlm Honourable Member.
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Patiala State for a certain space which had been originally allotted to it
and had been surrendered. We find, for technical accounting reasons—
and perfectly correctly—that a refund of this sort, not being under Statute,
requires the assent of this House, but it is a refund which must be made
in all honesty and I would therefore suggest that now that the Honourable
the Commerce Member is present, this debate, if it is to be continued,
should be continued by him.

Kumar Ganganand Sinha: Sir, I would like to ask the Honourable the
Finance Member in whose name this motion stands as to why did not
the Government wait to take the Assembly’s decision and acted in such
a way as has nccessitated this refund; and as I have only got the figures
for 1922 I would request the Honourable Member to s_mpply me with certain
figures for which I will ask him just now. I would like to know how much
salt has been imported from foreign countries during the current year.
Why does not the Government sufficiently develope and improve the condi-
tions of Indian salt manufacture . . .

Mr. President: The Honourable Member cannot raise these questions on
this vote. He may raise them on the Budget.

Kumar Ganganand Sinha: Very well, Sir.

Diwan Bahadur M. Ramachandra Rao: *May I ask the Honourable Sir
Charles Innes, Sir, whether an opportunity will be given to us to discuss
this question, as, in answer to supplementary questions that were put in
this House last week and the week before, he said that the participation of
India in the Empire Exhibition in 1925 will not impose any financial burden
on India. I do not know whether I understood him correctly but 1 should
like to know, Sir, whether there is any intention to participate in this
Exhibition during the coming year and, if so, whether it is possible to
estimate tho cost to India of this participation.

The Honourable Bir Oharles Innes (Commerce Member): I am afraid,
Sir, that I cannot add to what I have already said to this House on the
subject. I think that Mr. Ramachandra Rao will have an opportunity of
raising a full debate when the ordinary budget demands come on at the
beginning of next month. Then I hope to be able to give him full informa-
tion on the subject. All I can say at present is that it is most unlikely
that the Government of India will take part officially in the Exhibition and
that there is no chance, as far as I can see, of our making any demand on
the Assembly for the grant of money for this year’s Exhibition.

Diwan Bahadur M. Ramachandra Ra0: I withdraw my motion, Bir.
The motion was, by leave of the Assembly, withdrawn.

Mr. President: The question is:

** That a supplementary sum not exceeding Rs. 85,07,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst March 1825, in respect of * Refunds'.”

. The motion was adopted.
* Not ocorrected by theeHonourable Member.
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BALUCHISTAN,
Mr, President: The question is:

“ That a supplementary sum not exceeding Rs, 11,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st March 1825, in respect of ‘ Baluchistan '."

The motion was adopted.

RajpuTana.

Mr, President: The question is:

“ That a supplementary sum not exceeding Rs. 7,000 be granted to the Governor
General in Council to defray the charges whicﬁ will come in course of payment during

"o

the year ending the 31st March 1825, in respect of ‘ Rajputana ’.

The motion was adopted.

CENTRAL INDIA.

Mr, President: The question is:

* That a supplementary sum not exceeding Rs. 38,000 be granted to the Governo-
General in Council to defray the charges which will come in course u'frplyment during
the year ending the 3lst rch 1825, in respect of ‘ Central gndia’.

The motion was adopted.

HYDERABAD.

My, President: The question is:

‘ That a supplementary sum not excceding Rs. 11,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st March 1825, in respect of ‘ Hyderabad "."

The motion was adopted.

EXPENDITURE IN ENGLAND UNDER THE CONTROL OF THE SECRETARY OF STATE
For INDIA,

Mr. President: The question is:

‘* That a supplementary sum not exceeding Rs. 1,32,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st March 19825, in respect of ' Expenditure in England under
the Control of the Becretary of Btate for India'.”

The motion was adopted.

IRRIGATION.

Mr. President: The question is: ,

‘ That a supplementary sum not exceeding Rs. 15;(00 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st March 1925, in respect of ‘Irrigation—Not charged to

Revenue *.""
-

The motion was adopted. .



" ELECTION OF PANELS ‘FOR STANDING COMMITTEES.

The Honourable Sir Alexander Muddiman (Home Member): 8ir, 1
beg t¢ move:

“ That this Assembly do proceed to elect in the manner described in the rules
published in the Home Department Notification No. ¥..49, dated the 22nd August,
1022, as amended by the Home Dopartment Notification No. D.-784-C., dated the
30th January, 1824, 4 panels comsisting of 8 members each, from which the membors
of the 4 Standing Commiittees to advise on subjects in the llome Department, the
Commerce Department, the Department .of Education, Health and Lands, and the
Department of Industries and Labour, respectively, will be nominated.”’

My Lasis for making that motion is the Notification which I have cited.

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna: Non-
Muhammadan Rural):* 8ir, before this motion is put to the vote, 1
should like the Honourable the Home Member to enlighten us as regards
the exact work done during the last year by these Advisory Committees.
Sir, there is » feeling that these Committees have become very ineffective
nnd that their usefulness is not apparent. Sir, these Committees were
constituted on a motion made in this sHouse by my friend Mr. Neogy
some time in 1922, and it is now three years since these Committecs
have been 'n existence, and we have no record of their proceedings.
We have the St.andin%vFinanue Committee whose proceedings are placed
before this House® e have the I'ublic Accounts ‘Committee whose
proceedings are placed before this House. We have also now the Railway
Finaree Committee whose proceedings, I understand, will be printed and
circulated to this House. But as regards these four committees, Members
of this House know absolutely nothing of what they are doing. I am
a mornber of one of these comnmittees smd I mav say that we werg sum-
moned twice, 1 do nct know whether the proceedings of these committees
are considered confidential. So fur as these three Departments, namely,
the Commerce, Health and l.ands, and Industries Departments, are con-
cerned, there is absolutely no remson to consider that the activities of
these committecs should be regurded as confidential. There may be
nomcthing to be said in the case of the Home Department where probabiy
broac. questions of policy in regard to the political situation in the country
may come up for consideration. I am not a member of that Committee
and 1 do not know anything about it. My friend to my left (D'wan
Bahidur T. Rangachariar) will be able, I expect, to enlighten this House
as to what they are doing in that Committee. Therefore, the first sug-
gestion 1 would like to make, if these Committees are to be elected, is
that we should have some account of their doings, the number of t‘mes
they meet and the number of questions they consider, so that we may
be in a position to say whether they are functioning well and whether the
purprses for which they were constituted have been fulfilled. A gooa
dems was said, Sir, in the discussion that took place on Mr. Neogy’'s
Restlution in 1922 to the effect that these Committees were intended for
the political education of the Members of this House. I do not know
whether the activities of these Committees have given them tlat political
educetion which was referred to in the proceedings of the Joint Parlia-
meuary Committee and the proceedings of this House. I therefore wish
thet the Honournble the Home Member would make a statement as
rega'ds the work done by these Committees. o

* Not corrected by the Honourable Member.
( 1108 )
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The Honourable Sir Alexander Muddiman: 1 do not, know how far
riy Honourable friend is in order in raising these matters on this motion,
und that is why I said when I moved this motion that I based my motion
on the Notification which is indced the sole ground on which I could move.
The Notification, Sir, is a Notification by the Governor General. Tho
constitution of these Committees is regulated by rules published in that
Notifieation and 1 do think, Sir, thut ¥ the question of the constitution
and duties of these Standing Committees is to be raised, it ought to be
reised as a separate matter and not on a motion for the election of a
panel for these Committecs. On that point, Sir, 1 submit mysclf to your
better judgment. I myself have only experience of onc Committee. 1
had no idea that this question was going to be raised this morning and
therefore 1 am nat in a position to give any ‘nformation as to the details of
others. [ may, however, draw the Honourable Member’s attention 'to the
tact that the Governor (ieneral has laid down in rule 5 that the functions
of these Standing Committees are purely advisory and that their proceed-
ings ure to be strietly c nfidential. That is why, I gather, publ'cation has
rot been made of their proceedings.

Diwan Bahadur M. Ramachandra Rao: Does that apply to all the
‘Committees?

The Honourable Sir Alexander Muddiman: All the Committees were
constituted by one Notification and rule 5 applies to them all.

_ Bir Harl Singh Gour (Central Provinces Hindi Divisions: Non-
Muhammadan): In this connection may I draw the attention of the
Honourable the Home Member to the fact that on a previous occasion,
when certain Bills moved by private Members were opposed by Govern-
ment, the spokesmen on.behalf of the Government announced to the
House that those Bills were placed before the Advisory Committee and
that that Commitiec decided to advise Government to oppose the Bills?
If the procecdings of these Committeess were confidential, how is it that
those scerets were divulged to this House only in respect of private Bills
moved by non-offic’al Members? '

Mr., K. 0. Neogy (Dacca Division: Non-Muhammadan TRural): Sir,
as my Honourable friend Diwan Bahadur Ramachandra Rao has said,
I had something to do with the creation of these Committees. RBut, Sir.
I am prepared now, after three yenrs have elapsed from the date on
which T moved that Resolution, to oppose this motion. And why?
Becruse, when we moved that Resolution and paesed it in spite of ,
vehement opposition on the part of the Government, and in fact after
the House had divided itself, we thought, that while giving effect to that
Tesolntion, Government would try to carry out the intentions which
tha Joint Parlismentarvy Committee had in mind in recommending the
ta::nstitubion of these Committees. But, Sir. I was evidently ecounting
witlout my host. When once the Government set thoir heart upon a
particular eourse of action, they are not likely to he deviated by whatever
we uiay do in this House. That is a lesson whioh T have learnt during
these fow years. That is why I find that my Honourable friend and
his eollengues who occupy the front benches on the other side of the
Hous: have done all that they cauld to reduce these bodies to a sort of
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ornamental appendage to Government, which does no good cih

House or to the Government in any manner. When we first elected these:
panels we thought that we were placing some of our colleagues in a
position to become more useful, in a position in which they would be
enabled to see the inmer working of the machinery of Government to.
far greater advamtage thon we in this House can. But as matters stand
at rresent, the panels of these Committees have been reduced to no
better than Honours Lists. There are so many names proposed, and so.
many persons elected and s fortunate few among them are in the end
selected by the Government. They seldom meet and more seldom discuss.
snything but trivialities. That is the position to which my Honourable
friend and his colleagues have reduced these Committees. Well, Sir, my
Honourable friend and his colleagues are loud in their protestations that
they have done all that they can to work the reforms and make them a
success, and that it is only the obduracy of the non-officials that is res-
ponsible for the unsatisfactory working of the reforms. Here is a test.
What have you done with regard to these Committees? I would advise my
Honourable friend Sir Alexander Muddiman to read the report of the Joint.
Parliamentary Committee. Probably he knows a good deal more about
these things than many of us here. 8till I would recommend him to
study the report of the Joint Parliamentary Committee and the recom-
mendation made Ey the Montagu-Chelmsford Report in this connection,
and the evidence given before the Joint Parliamentary Committee by
retired Government officials like Sir John Hewett, Sir James Meston and
Sir William Meyer. I do not ask my Honourable friend to attach any
weight to the non-official opinion that was vaiced in this conneotion before
the Joint Parliamentary Committee,

Mr. M. A Jinnah (Bombay City: Muhammadan Urban): Why not?

Mr. K. 0. Neogy: Because I know they will not attach any value
to that opinion. So, I say, read the evidence of Sir William Meyer, Bir
John Hewett and Lord Meston hilself and see whether you have carried
out the intentions which the Montagu-Chelmsford Report and the Joint
Farliamentary Committee had in mind in recommending the constitution
of these Committees and the intention which this House had in recom-
mending. the establishment of these Committees. After he has read that,
1 have no doubt that my Honourable friend will admit that so far these
Committees have not proved a success, and cither he will be prepared to

1r place real questions of policy before these Committees and take

their advice on all important occasions, or vote with us in the
.same lobby, that is to say, the '‘ Noes '’ labby.

Mr. President: The question is:

‘* That this Assembly do procced to elect in the manner described in the rules
published in the Home Department Notification No. F.-40, dated the 22nd Aungust,
1022, as amended by thee%ome Department Notification No. D..784-C., dated the
30th January, 1824, 4 panels consisting of 8 members each, from which the members
of the 4 Rtanding Committees to advise on subjects in the Home Department, the
Commerce Department, the Department of Fducation, Health and Lands, and the
Department of Industries and Labour, respectively, will be nominated.”

: &

‘8ir Harl Singh Gour: I have my argendment, Sir.
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Mr. President: The amendment is out of order. Clearly the Honourable
Member cannot raise that matter, since it ig already provided for in the

rules. He can recommend to the

be redrafted for this purpose.

Governor General that those rules.

Sir Hari Singh Gour: I am prepared to move it in that form.
Mr. President: He must do so on a Resolution; he cannot do it here.

The Assembly divided:

AYES—40.

Abdul Mumin, Khan Bahadur
Muhammad. )
Abdul Qaiyum, Nawab Sir Sahibzada.

Abdul Kusem, Maulvi.

Ahmed, Mr. K.

Akram Hursain, Prince A. M. M.
Ashworth, Mr, E. H

Bhore, Mr. J. W,

Blackett, The Honoursble Sir Basil
Bray, Mr. Denys.

Burdon, Mr. E.

Calvert, Mr. H.

Clarke, Sir Geoffrey.

Clow, Mr. A. G.

Cocke, Mr. H. G.

Cosgrave, Mr. W. A,

Dalal, Sardar B, A,

Fleming, Mr. E. G.

Ghose, Mr. 8. O.

Graham, Mr. L. -

Hica Singh, Sardar Pahadur Captain
Hudson, Mr. W. F.

Imnes, The Honourable Sir Charles.

Marr, Mr. A.

McCallum, Mr., J. L.

Mitra, The Honourable Bir Bhupendra.
Nath.

Moir, Mr. T. E.

Muddiman, The Honourable Bir-
Aloxander.

Mutalik, Sardar V. N.

Naidu, Mr. M. C.

Haj Narain, Rai Bahadur. :

Rangachariar, Diwan Bahadur T,

Reddi, Mr. K. Venkataramanu.

Rushbrook-Williams, Prof. L. F.

Sastri, Diwan Bshadur C. V.
Visvanatha.

8im, Mr. Q. Q.

Bingh, Rai Bahadur 8. N.

Sykes, Mr. E. F.

Tonkinson, Mr. H.

Webb, Mr. M.

Wilson. Mr. R. A,

NOE&S-—38,

Abdul Karm, Khwajs.

Abhyankar, Mr. M. V.

Acharya, Mr, M. K.

Ahmad Ali Khan, Mi.

Aiyangar, Mr. C. Duraiswami.

Ajab Khan, Captain.

Belvi, Mr, D. V.

Chetty, Mr. R. K. Bhanmukham.

Das, Mr. B.

Das, Pandit Nilakantha.

Dutt, Mr. Amar Nath.

Gulab Singh, Sardar.

Hans Raj, Lala.

Hari Prasad Lal, Rai.

Ismail Khan, Mr.

Ivengar, Mr. A, Rangaswami.

Jeelani, Haji 8. A. K.

Kasturbhai Lalbhai, Mr

Kazim Ali, Shaikh-e-Chatgam Maulvi
Muhammad.

Kelkar, Mr.

The motion was adopited.

Malaviys, Pandit Madan Mohan.
Mehta, Mr. Jamnadas M.
Misra, Pandit Harkaran Nath.
Murtuza 8ahib  Bshadur, Maunlvii
Bayad.

Nambiyar, Mr. K. K.
Nehru, Dr. Kishenlal.
Nehru, Pandit Motilal.
Nehru, Pandit Shamlal.
Neogy, Mr. K. C.

iyare Lal, Lala.

¥, Mr. Kumar Sankar. -
Roy, Mr. Bhabendra Chandra.
Sadiq Hasan, Mr. 8.
Bamiullah Khan, Mr. M.
Sarfarar.  Hussain  Khan,

Bahadur.

Bhafee, Maulvi Mohammad.
8inha, Kumar Ganganand.
Wajihuddin, Hayji.

Kham

Mr. President: As a result of the decision just made, I have to
¢nnounce that nominations for the panel will be received in the office of

the Assembly up to 12 noon on Th

ursday, the 19th of February, and eles-

tions for aM Committees will be held in this Chamber on Tuesday, the

24th of February. :



THE PRISONS (AMENDMENT) BILL.

The Honourable 8ir Alexander Muddiman (Home Member): S'r, I beg
to-move for leave to introduce a Bill to amend the Prisons Act, 1894.

The Bill which I seek to iniroduce is a very small one. It makes
certain minor amendments in the present Aet to give effect to some of the
sscommendations of the Indian Jalls Committec. All the recommenda-
tions to which this Bill gives offcet have been set out in the Statement of
Objects and Reasons. All these amendments are in favour of the subject
and will therefore probably commend themsclves to this House. 1 move.

Mr. Presldent: The question is:

' That leave be given to introduce a_Bill to amend the Prisons Act, 1894.”

The motion was adopted.

The Honourable Sir Alexander Muddiman: S'r, I introduce the Bill.

THE CANTONMENTS (AMENDMENT) BILL.

Mr. E. Burdon (Army Secretary): 8ir, I move for leave to introduce
a Bill to amend the Cantonments Act, 1924,

It is hardly necessary for me to add anything to what is said in the
Btatement of Objects and Reasons. The Bill which I desire to introduce
i3 of a very s'mple and formal character. I dare say there are many
Honourable Members in this House who will remember that the proparation
and the passage of the Cantonments Act of 1924 were pressed forward
with a eonsiderable degree of expedition. This was done in order to meet
the public opinion which was anxious that the reforms in cantonment
ndministration, which would be embodied in the Act, should be introduced
us eorly as possible. It is, therofore, perhaps hardly surpria'ng that subse-
quent experience has brought to light a relatively small number of minor
defects which it is the object of this Bill to remove. Sir, T move for leave.

Mr. President: The question is:

““ That lenve be given to introduce a Bill to amend the Cantonments Act, 1924.”
The motion was adopted. '.

Mr. E. Burdon: Sir, I introduce the Bill.

THE CONTEMPT OF COURTS BILIL.

The Honourable Bir Alexander Muddiman (Home Member): Sir, I
™ove: _

“That the Bill to define and limit the powers of certain Courts in punishing
contempts of Courts, he circulated for the purpose of eliciting opinions thereon.”

T introduced this Bill only three days ago and the observations which
T made on that occasion must be within the recollection of the House.
ftl" think, therefore, that it will he unnecessary for me to go ipto the pro-
visions which this Bill seeks to introduce into law. T will ‘merely say in

(111% )
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support of the motion that the Bill be circulated that this seems to be
clearly a Bill on which we should have the opinions of the High Courts
themselves since their own powers are affected and we should also have
the opinions of the local Governments as well as the opinions of the local
public. When these opinions are received we shall be able to consider
the Bill in a Select Committee and come to conclusions on the proposed
new law. With these observations, Sir, I move for the circulation of the
Bill.

8ir Harl Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, T should like to make a few observations on the scope and
object of this Bill before it goes into circulation. In the first place, I
should like to correct a few printing errors which have crept in in the
Statement of Objects and Reasons. HReference is made to 17, Calcutta
Weekly Notes, page 1285. The case will be found reported on page 1258.
It is said that there were two cases of the Caleutta High Court. Honour-
able Members will find that there is only one case reported both in 17,
Calcutts Weekly Notes, 1258, and 41 Calcutta, 178. The two cases are
the same. The name Girindra Mohan Das is also wrong. It is the case
of the Amrita Bazar Patrika in the Barisal case. Referring to the third
case taken from 21 Madras Law Journal, 8382, T think ‘the correct reference
irn 10, Madras Law Times, page 208—12 I. C. 298. I make these observa-
tions, Sir, in cuse Honourable Members who wish to refer to the cases
themselves might like to see them,

Now, 8ir, I wish very briefly to take the Members of this House
through the law bearing upon this subject. The Honourable the Home
Member in ‘ntroducing this Bill stated that there was a divergence of
opinion between the Madras and the Bombay High Courts on the one
side and the Calcutta High Court on the other. Tt is so. But if you
examine the facts of the Madras case you will find that what happened
there was thie. A certain pleader had sent a certain notice to a sub-
ordinate judge threatening certain civil proceedings and thercupon the
oase was reported to the High Court consisting of the Chief Justice and his
two associnte Judges. The Vakil who appeared on behall of the pleader im-
mediately threw himself on the mercy of the Court by tendering an apology
for his client’s indiscreet act and said that he did not wish to complain
of the jurisdiction of the Court but the Court nevertheless had some doubts
about their jurisdiction and they asked him to argue the question as an
amious curiz and he argued it and the Honourable Judges of the High
Court say that they have their jurisdiction under common law. As to
this Lord Halsbury in his ** Laws of England ', Vol. 7, page 281, footnote
(a), says:

‘“ The origin ef the summary jurisdiction in the common law courts is obscure.’

And yet it is the standpoint of the Madras High Court. It was a case in
which Their Lordships of the Madras High Court pronounced an obiter
dictum which was not necessary for the decision of that case. In the
Bombay case the Honournble the Chief Justice and Mr. Justice Lalubhai
Shah differed, 8ir Lalubhnai Shah agreed with the Honourable the Chief
Justice of Bengal. With the utmost deference may I point out that the
learned Chief Justice overlooked one salient feature of the case pointed
out by the Special Bench of the High Court, presided over by no less a
Judge thap Sir Lawrence Jenkins, and Mr. Justice Moqgkerjee and his
third associale Mr. Justice Stephen, who all agreed that the jurisdiction
was limited to the King’s Bench and that under common law the High

Ly
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«Court of Caleutta had no jurisdiction to deal with cases of contempt arising
in proceedings before subordinate Courts.

Now, let me briefly state to the House what the question at issue is.
‘The question at issue is thise. Have the High Courts in India jurisdiction
‘to punish summarily without a trial and without the right of appeal a
person who commits contempt of Court before a subordinate Court? This
is the sole question in the case. The Madras and the BombaimHigh
‘Courts in the cases to which 1 have referred rely upon certain English
«cases. But the Honourable Judges of the Calcutta High Court have
‘pointed out that this is a peculiar privilege of the King’s Bench and there-
fore the High Courts in India by their constitution never received that
privilege. Their Lordships of the- Caleutta High Court might have cited
the high authority of Sir James Stephen who in the History of the Criminal
Law, Volume I, page 98, deals with this point. I read this passage because
‘8 very important question turns on it. This passage says:

“ The Court of King's Bench represented so much of the ordinary jurisdiction of
the Curia Regis as was not appropriated to the Common Pleas and the Exchequer. It
had no definite known beginning as a separate institution, but the following points
in relation to it may’ be noticed. The name *‘ Curia Regis’' begins, according to
Madox, to cease to be used in the Records after the enactment of Magna Charta,
.and the pleas which would have been described as being held in the Curia Regia are
.said to be held coram ipso rege. This form of expression corresponds to the style
which belonged to the Judges of the Court of Queen’s Bench down to its abolition,
“ the Justices of our Lady the Queen assigned to hold pleas before the Queen herself '.
It also corresponds to the singular legal fiction which supposed the king to be in
-some mystical way personally present in the Court of Queen's Bench (it may be in
.all the superior courts) which was the resson assigned for the extreme severity with
which contempts of such courts might be punished.”

The peculiar jurisdiction of the English King's Bench is traceable there-
fore to the fact that it was there believed by a legul fiction that the King
was himself present there, and consequently he had summary and plenary
Jurisdiction to punish all contempt without trial and without any right of
appeal. The Chief Justice of the Calcutta High Court (Bir Lawrence
.Jenkins) pointed out that this arbitrary and uncontrolled power was a power
which arose under the English constitution and was centred in and confined
to the King’'s Bench, and he therefore points out that that is not the power
which any of the colonial Courts rcceived with their charter or with their
-constitution. This is admitted by the two other High Courts. Honour-
able Members will further see that during the last 800 years that the
‘English constitution has been developed this power has not been enlarged,
but, on the other hand, has been curtailed by the case law to which I
am about to refer. Lord Halsbury in his ** Laws of England ' points out
that it is cnly in cases where the contempt of Court seriously prejudices
the trial that the Court will punish, and this was decided in the case
.of Rex versus Dolan, 2 Irish Reports, 260. I therefore submit, Sir, that,
so far as the English law is concerneq, the power is almost an anachronism,
and Mr. Justice Mukerjee in delivering his judgment in the Special Bench
.case of the Caleutta High Court, points out that even as far back as the
civil law this power was never exercised. I will read to you a passage,
a very short one, from 41 Calcutta, 260:

“ This reluctance of the Courts to take action, except in cases of great gravity,
may be traced to quite respectable antiquity. Historians record that when Emperor
Augustus desired to punish a historian for contempt, Mecaenus advised him that the
best policy was to let such things pass andl be forgotten. Cemsar said on a similar
occasion that to retaliate was only to contenldl with impudence and put oneself on the
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:same level, and even Tiberius acted upon the same view. The Theodosian Code also
.made this the law and expressly declared that slanderers of Majesty should be
unpunished, for if this proceeded from levity, it was to be despised, if from
madness it was to be pitied, and if from malice, it was to be forgiven, for all
such sayings were to be regarded according to the weight they bore.’

I quote this for the purpose of showing that that not only embodies the
view of the Judges of the Calcutta High Court, but that they point out
that for a long period in history in the civil law of Rome this arbitrary,
uncontrolled power of punishing the counsel and the press.for contempts of
«<court has not been exercised, except in cases of the gravity to which 1
have adverted. Now, Sir, I further wish to point out to this House that
degal writers, both in England and America, have regarded this power as
.almost obsolete and exercisable only by the Court of the King and in
exceptional cases. I refer to an article in 16 Law Quarterly Review, at
page 292, cited by Lord Halsbury in his ‘‘Laws of England’’, volume 7,
page 28, foot-note (¢), and 1 beg to draw the attention of this House to the
American view stated in 25 Harvard Law Review, page 561, cited by
Mr. Justice Mookerjee in 41 Calcutta, at page 251.

Now, Bir, to sum up this part of my argument, I find it comes to this,
that the power of summary disposal of contempt cases was unknown to
ithe civil law. 1t was limited in England to the King’s Bench, and in
India the High Court of Calcutta have laid down that that power of punish-
4ng for contempt was not inherited by the late Courts, of which the Calcutta
High Court is the successor. The Honourable the Home Member, in
introducing the Bill, referred to a similar motion made in 1914. 1 have
‘before me, Sir, the proceedings of the late Imperial Legislative Council
of the 18th March 1914. Printed on page 858 I find that Bir Reginald
‘Craddock, in introducing the motion for strengthening the existing law,
wanted to add two sections after mection 288 of the Indian Penal Code,
namely, sections 28B8A and 288B. In other words, what he wanted to dc
‘was to add two sections to the Indian Penal Cade, but he did not intend tc
provide for the summary disposal of contempt cases, and he gave very
good reasons why summary disposal of such cases was inadvisable. I
‘give you his words. He says:

‘* Moreover even Judges are human, and it is well to guard against the possibility,
I will say the remote possibility, that the outraged feeling of the Judge mright lead to
@ somewhat hasty or severe treatment of contempt of judicial authority. The Bill.
therefore, contemplates that offences of this kind sﬂould be ordinary offences instituted
«and tried as such by the appropriate Courts.”

'Bo that in 1914 the intention of the (Government of India was to deal with
«contempt cases by incorporating two sections into the Indian Penal Code,
and the offender would be tried under the ordinarv Code of Cfminal Pro-
cocdure. In this respect, as I shall presently point out to this House, this
Bill makes a departure, and a departure against the intcrests of fhe
‘subject.

Now, Sir, T shall very briefly state to this House how far this Bill is
intended to strengthen the present law, If Honourable Members will turn
to clause 4 of the Bill, they will find that it enables the High Courts to
prescribe their own procedure for the punishment of such offenders. In
other words, it is intended to give the High Courts an absolutely plenary
jurisdiction to deal with cases of contempt committed in the subordinate
courts and Wishout any right of appeal. The sceond point to which T would
invite the attention of this Housq is that the definition of the words
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“contempt of court’’ is far too wide, and wider than has found favour with
the linglish Judges. Any attempt to interfere with or obstruct the
administration of justice is defined in clause 2 as amounting to contempt of
Court. 1 have already pdinted out to this House that in England any
obstruction or interference with the administration of justice is not treated
as contempt of Court unless it seriously prejudices the trial. And Honour-
able Members will further find that in England contempt of Court is
divided into two classes, criminal contempt of Court and contempt in
procedure, and it is only in the case of criminal contempt of Court that
the summary procedure is applicable to the King's Court. I therefore
submit, Sir, that the definition of ‘‘contempt of Court’’ s given in clause 2
embraces not only what would be regarded as criminal contempt but also-

contempt in procedure.
My next submission to the House is that under clause 2, sub-clause (2),
it is provided that:

‘" whoover commits any contempt of court in respect of a Court apecified in the
Bchedule or of a court subordinate thereto may be punished with imprisonment for
a term which may extend to six months, or with fine or with both."

Honourable Members will find that in England it is only when an indict-
ment on information is not calculated to serve the end of justice that
summary procedure is resorted to. Matthew Judge in Re Maria Annie
Davis (1888), 21 Queen’s Bench Division, page 236, nt page 289 observed :

** Recourss ought not to be had to process of contempt, in aid of a civil remedy,
where there is any other method of doing justice.’

These are the sapient words of a learned Judge and I beg to ask what
effect has been given to them in sub-clause (2) of clause 2. I therefore
submit that when this Bill goes out to the public for the purpose of elicit-
ing opinions thereon, the Home Department should draw the attention
of the Honourable Judges in the different Provinces to what the state of
the English law is, to what the state of the American law is, to what the
state of the Civil law is and how in 1914 it was the intention of Govern-
ment to bring cases of contempt under the ordinary law of eriminal proce-
dure and why now for the first time the Government of India have thought
fit to have recourse to this summary procedure in disposing of such cases

without providing for any right of appeal.

One more point, Sir. Honourable Members will find that in clause 4
of the Bill provision is made towards the end that either they may make
rules or a Qourt so specitied in the Schedule shall have in such proceedings
all the powers conferred on the Court in the exercise of its original crimi-
nal jurisdiction. Now I beg to ask what original criminal jurisdiction do
the High Courts of Allahabad, Patna, Lahore, Rangoon, snd the Courts
of the Judicial Commissioners named in the schedule, exercise? And I
further beg to ask, Sir, if under clause 4 of this Bill the High Courts are
free to make their own rules, what directions have vou given that what-
ever punishment is inflicted upon an offender the punishment shall be sub-
ject to the right of appeal? Honourable Members will see, if they refer
to the three cases, the Madras, Bombay and Caleutta cases to which re-
ference has been made in the Statement of Objects and Reasons, that in.
every one of those casea the High Courts had to admit that the question
was not free from difficulty. In the Bombayv case the Chief Justice, when
he found that his associate Judge, Mr® Justice Shah, was against him and
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was in favour. of following the Calcutta view, said: ‘‘In view of the conflict
of .authority I shall discharge the rule’’; and the judgment, therefore, of
the. Bombay High Court became an obiter dictum. In the Calcutta case
three Judges of the Special Bench had to deal with the case of certain
comments. .which the Amrita Bagar Patrika had made on what is known
now. as the Barisal Conspiracy Case and they pointed out that it is not
every. criticism of a pending case before a SBubordinate Judge that consti-
tutes contempt of Court but such as would seriously prejudice the trial
of. the .case. And I beg to ,submit that if any definition of contempt of
Court is to be formulated by the Government of India it should be upon
the narrow lines laid down by the English Courts and approved by the
Caleutta Judges. ‘I therefore submit, Sir, that while I cannot oppoge
the motion .of the Honourable the Home Member for circulation, I would
ask him to examine his position in the light of the remarks I have made,
for I have no doubt that this Bill at least requires to be Yedrafted and its
provisions in many places revised before it is brought up again for further
consideration.

Mr. ‘President: The -question is:.

““ That the Bill to define and limit the powers of certain Courts in punishing
coutempts of Courts, be circulated for the purpase of eliciting opinions thereon.’

The: motion was adopted.

The Assembly:then adjourned till Eleven of the Clock on Tuesday, the ..
i7th .February, 1925. - .
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